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The motion was adopted,

MR. SPEAKER: Now we shall take

up the Clause by Clause considera-
tion.

The question is;

“That clause 2 stand part of the
Bill”

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3 to 30 were added to the
Bill. '

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI KEDAR PANDEY: Sir, I
beg to move:

“That the Bill be passed”.

MR. SPEAKER: Motion moved:

“That the Bill be passed”.
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MR. SPEAKER: The question i&
“That the Bill be passed.”
The motion was adopted,

15.58 hrs,

MOTION RE: CONDUCT OF MIN-
ISTER OF ENERGY AND COAL

MR. SPEAKER: Before item No, 15
is taken up, I may inform the House
that Shri Jyotirmoy Bose intimated
to me late last evening that, under
rule 353, he would be bringing
several allegations against a number
of officers and outsiders besides the
Minister of Coal and Energy.

It is well recognised that allega-
tions may not normally be made
against officials by name as the cons-
titutional responsibility lies with the
Minister. Where however a member
is convinced, after making enquiries,
that there is basis for the allegation
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and he is prepared to accept the
responsibility for the same, he is re-
duired to give the details of the alle-
gations in  writing sufficiently in
advance. The details of the charges
are required to be spelt out in pre-
cise terms and should be duly sup-
ported by the requisite documents
which should be authenticated by
the member.

Shri Jyotirmoy Bosu has not speci-
fied in precCi%e in terms the charges
that he wantg to leavel against the offi-
cials and outsiders named by him in
the letter, nor has he sent gny docu-
ment in support. I wouyld, therefore,
reiterate that he should confine him-
self to the matter which comes
strictly within the ambit of the

Motion included in the List of Busi-
ness.

16.68 hrs.

In the interest of a purposeful de-
bate I would request the Members to
exercise restraint, particularly im the
matter of use of words. It ig io be
clearly understooq that if any charges
are made the Member would have to
take the full responsibility for the
same. =

One of the paragraphs of Shri
Bosu’s letter states that he would
make allegations against other com-
cerned persons, This is t0o general
and the question of bringing in other
persons under the sweep of generali-
sation would not arife.

1 would alsp request the Members
to confine themselves to the time
limit because I have got three hours;
it is now four o'clock.

SHRI KAMAL NATH (Chhindwa-
ra): Sir, I am on a point of order. I
refer to Rule 186 (vi) which says:

“(vi) It shall not revive discus-
sion of a matter which hag been
discusseq in, the same session;”

MR. SPEAKER: No; over-ruled. .
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SHRI KAMAL NATH: This js g
matter which has been discussed;
this is a matter which has been the

subject matter of a Calling Attention
motion, (Interruptions).

MR. SPEAKER: All aspects, of
course, have been gone into and I

have admitted it after full conside-
ration. -

SHRI JANARDHANA POOJARY
(Mangalore): Sir, this should not be
taken up becauge it is against a
constitutional provision. I am not
going against your decision, but the
decision io take up this motion—and
we are also going to discuss the
motion today—wil] have far-reaching
effects and consequences, in future,
not only on the conduct gf the pro-
ceedings of the House but also on the
conduct of the proceedings of the
Legislatures throughout this country.
Why I am submitting this js because,
if you kindly take into consideration
Art. 75(2) . . .

MR. SPEAKER: We have already
seen it. You have not studied the
last reports: I have gone through
them, and it is al} perfectly in order.
Yes. Mr. Bosu

Shri C. T. DHANDAPANI (Polla-
chi): Sir, may I have your per-
mission?

MR. SPEAKER: Yes?

SHRI C. T. DHANDAPANI: The
first part of this motion is in regard
to ‘the CPM Government'—the con-
duct of the CPM Government. Which-
ever may be the Government, a
State Government is directly or
indirectly going to be discussed. If
Parliament has the right to discuss
about ¢he conduct of 3 State Govera-
ment, the State Governmentg also
will have the same right to discuss
about the conduct of the Central
Government So, in that case in
future, 22 State Governmenmts will
discuss the conduct of the Cent,rgl
Government, So, in that case, in
flood-gate and paving the way to that
extent. It will create an ill feeling
between the Centre and the States;
already some State Governmenmts are
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quarelling with the Central Govern-
ment. In the federal polity, some
divisable powers have been distri-
buted among the Centre and the
States: the Centre hag got certain
powers and the State Governments
have certain powers. So, the conduct
of a State Government should not be
discussed in Parliament. I would re-
quest—even now it is not too late—
that this should be postponed.

MR. SPEAKER: No; over-ruled.

Carry on, Mr. Bosu. Now, I will
give ¥You 20 minutes.

SHRI JYOTIRMOY BOSU: Beiore
1 start my debate I would like to
draw attention to my notice where I
have said ‘Under Rule 352" I was
guided by Rule 353. Tt says that,
basically. the allegations are: con-
triving to act in a mala fide manner
and indulging in corrupt practices,
using the position and contacts . ..

MR. SPEAKER: I have specifically
gone into that ang accordingly I have
givan my ruling. You can go
according to what you have stated.

SHRI JYOTIRMOY BOSU: Right.
Sir.

At the outset . ., .

MR. SPEAKER: Please keep to the
time limit. I have to call all sections
of the House. You start at five minutes
past four.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I beg to move:

“That this House having con-
sidered acts of commission on the
part of Shri A. B. A. Ghani Khan
Chaudhury, Minister of Energy and
Coal with respect to the following
matters, namely: —

(a) that the said Minister, Shri

A, B, A. Ghani Khan Chaudhury.

misusing the floor of the House has

made on 9th July, 1880 baseless

ang irresponsible statement by

+ saying ‘Because whatever the
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quota is, the CPM Government is
smuggling (coal) into the other
States . . angd earning tons of
money";

(b) that he, misusing his official
position, arranged for issue of 138
coal permits to persons who were
not entitled to receive such per-
permits, hereby records its indigna-
tion and disapproval of the con-
duct of the said Minister, Shri
A. B. A. Ghani Khan Chaudhury."

At the outset, my appea] to the
whole House is, let us, on this occe-
sion, set aside party consideratiohnd.
1t is a fight against corruption amd
against those, also, whp are ruinisg
the etonomy of the country and it is
a clear case where th. Prevention
of Corruption Act will apply, if you
ago through the Act of 1947 gas
mended up to 1871. 1 demand that
the Government ehoul] use this dis-
passionately because the politiciars
today in this country, all and sundry,
huve been described as the mosi dis-
nonest people, jokers and what not.
L.et those people who are dishonest
be isolated, (Interruptions), I am
leaving the whole thing to the col-
lertive wisdom of the House. T will
rot be pressing for vote on this issue.
I wrote to the Minister yesterday
saying ‘hat he should suo motu com=
forward with jnformation because ihe
list that has been given to ithe hon
Speraker, Jaid on the Table of the
House, ig only a tip of the iceberg
There are others.

Today the tountry is facing 2
serious prime moving energy crisid,
ang coal is one of them. In north
India coal is sold at about Rs. 1,008
metric tonne while the right pric®
should be Rs. 250 per metric tonne.
Industries have come to a grinding
halt, and one of the major factors is
price rise. There is no dearth of coal
Mr. Vikram Maliajan has said in h@
speech of 9th that, so far as produc-
tion is concerned, there is no shori-
age; he hag saig this in clear
language on page  11698. Bat
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serious corruption and mal-function-
ing have brought about the situation
that I am now trying to elaborate
before the House. People are switch-
ing over to diesel and furnace oil
Our import bill of such oil would
exceed Rs. 6,000 crores this year, and
it is ruining the economy of the
country. Mr. Ghani Khan Chaudhury
is presiding over this heinous racket;
his confidants—I have given the
names—Mr. Prem Kumar, Mr. Vijay
Kanungo . . .

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
I rise on a point of order.

SHRI JYOTIRMOY BOSU: I have
said nothing.

SHRI C. M. STEPHEN: There it a
lot of difference between g no-cor-
fidence motion and a censure motion.
For a no-confidence motion, no
groynds need be stated, and ne
grounds, even if stated, will form
part of the motivn. For z censure
motion, the ground hag to be stated.
A censure motion iS, in the nature of,
it I may say 50, an impeachment at
the bar of thé House; therefore, the
grounds have to be spelt out, the
tharges have to be spelt out. The
person who moves the Motion must
establish those charges. Nothing
beyond those charges and nothing

Leside the charges. Here, the charge
is: '

“...that he, misusing his offi-
cial position, arranged for issue of
133 coal permits to persons who
were not entitled to receive such
permits.”

Nothing about 134 permits, nothing
about 130 permits, nothing about any-
body other than the Minister, because,
the charge is ‘he' issueq the permits.
Therefore, this must be restricted.
When 1 moved the motion in 1977, Mr.
Hegde laid it down and Mr. Jyotirmoy
Bosu at that time was eloguent that [
was going out of the given time. Kind-
ly keep him down to the point. (In-
lerruptions), . Y,
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MR. SPEAKER: I have gose

through it. Mr. Bosu, you better
conflne yourself to what I have said.

SHRI JYOTIRMOY BOSU: Right,
Sir.

I would say that people, ou behalf
of the Minister, in hig establishmeat
are going round in Calcutta hawking
the permits. I am only showing a tip
of the iceberg. Ghani Saheb had
Zone to Malda wusing Government
vehicles, ten vehicles from Coal
India Limited, and National Ther-
mal Power Corporation officials were
running about swearing false offi-
davit before the court, just in am
attempt to absolve himself. I had
put the question: ‘Ig it not a fact
that irregular permits guch as thess
total a quantity of around 1,02.008
fonnes?': ‘Is it not a fact that in Cal-
cultta permits are sold for a premium
of Rs. 100 per tonne? I won't
bother you and the House with the
details of the procedure. But ag far
as soft coke ig conceruned, it is em-
tirely controlled by the State Gov-
ernment under the Essential Commo-
Cities Act. That is, a4 Ccealer'’s li-
cence had to bhe issted Ly the
State Government for mcre than 4
tonnes of coal and also for {ransport
by road. Here large permilg of soft
coke were given for blackmarket-
ing—1150 tonnes and the State Gov-
ernment even was hot asked as to
what happened to them. My old
friend, Mr. Mahajan, said on 9%k
July:

“Our jurisdiction finishes the
moment we give coal at the pit-
heads to the persons sponsored by
the State Governments. The
Stale Governments issue licences
and we give coal to the parties and
any person found guilty will be
punished.”

Mr. Vikram Mahajan, you punish
your senior colleague. For Coal for
brick-burning the District Maglstrate
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js the authority, For industrial re-
quirements—the Central and State
Industries Departments and also for
those units which are registered with
the DGS&D. There is a set procedure
for this. Under the order dated 30th
January, 1980 which says:

“Following procedure for spon-
soring road and rail movements oi
steam and slack coal for the SSI
units including brick manufactur-
ing—the road movement, the
General Managers of the District
Centres and for requirementgy for
raij movement, the Director of
CSSSI, West Bengal...”

So, Sir, there is 3 clear procedure
and I congratulate Mr. Vikram Maha-
jan for giving the correct informa-
t#ion to the House that a person geis
coal on a permit issued by the State
Government and the coal has to be
given by what we call, the Coal
India Ltd. on behalf of the Govern-
ment.

I would come to another thing.
Mr. Khosla, Additional Secretary in
his Secret letter dated 24th Decem-
ber wrote to the Government of West
Bengal.

“The requirements of other jndus-
trial consumers are assessed by the
Director of Industries of the diffe-
rent States, the DGID, Textile
Commissioner, Indian Cotton Mills
Association, etc. All these autho-
rities should communicate the
aggregate demand in their respec-
tive areas to the various coal com-
panies from whom they are re-
quired to get supply of coal and
the Director of Movements, the
Railway Board.”

That is the position.

1 charge the Minister of gross mis-
use of his official position and power
for reasons which are not difficult to
understand, I leave the House to
judge what could be ihe reason and
the onus of proving himself inno-
cent lies on him. ... (Interruptions)
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Mr, Speaker, I have shown you all
the documents in confidence. Other-
wise you would not have admitted
the motion. Let them know it.

The district of Malda which is Mr.
Ghani Khan Choudhury's constitu-
ency is one of the smallest djstricts
of West Bengal with one sub-division
and I doubt if there is a single boiler
worth the name or z single industry
worth the name. 119 permits out of
134, not 133 because 1 have found
out 58A, that is another name, werc
given under the Minister's direction
and Mr. Ghani Khan Choudhury ad-
mitted in the House, ‘Yes, as a Min-
ister I have the power to give' be-
cause he has nothingelse to say. That
can be. But why this huge quantity
for Malda alone—38,218 lonnes of
steam coal and very little of slack
coal. That would require, Mr. Malli-
karjun, 1760 wagons and_3600 truck
loads to move it. And the only jndus-
try in Malda is the silk industry and
they want warm water for extract-
ing silk from cocoons and for thal
they wuse firewood or charcoal to
burn. The fact is—I say on my own
responsibility and for all I say, I take
full responsibility—that almost the
whole quantity has gone into the
blackmarket—for a big consideration.
You will be surprised and distressed
to hear that much of the coal has
heen smuggled into Bangladesh be-
cause you ferry it across the river
and the coal goes to Bangladesh
where coal is being gold at the pre-
sent moment at 3000 takas a tonne
... (Interruptions) Please bring the
House into order. So, cross the river
by boat and you get 3000 takas a
tonne. Sir, six factories got the pe!-
mits according to the list that I had
attached which you had been good
enough to permit me to lay on the
Table of the House. It is now in the
main Library, The list contains 133
parties. They do not exist at all

The case ig that of a factory where
coal was for bakery purpose. ¢
bakers did not use it at all. Here 1§
a Government report—if I read oub
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it will make anybody to sit up. I say
that once again I take the whole
responsibility on myself. The whole
thing has been thoroughly serutinised.
The cases, as per Coal India Limited,
must have, by now, been investigated.

'16.14 hrs.

[SHrRr CHANDRAJIT YADAV in the Chair]

The permits covered ‘steam and slack
coa]l and soft coal, Of the cases of
iwo allottees at Serial Nos. 1 and
116, in respect of soft coal, serial
No. 1 is not traceable. As regards the
allottee at Serial Number 116, there
ig no arrival report. So, it may have
bee, sold in the blackmarket from
the pit-head jtself. According to Coal
India Limited they are not authorised
to use the slack coal Seam dust, as
I understood it from the General
Manager, District Industrial Centre,
was the slack coa] received by them
for the industrial purposes. Obvi-
ously that also hag gone into obli-
vion.

Forty allotteeg are reported to have
taken delivery of coal from the
mines. They could not however pro-
duce any documents to substantiate
about their utilisation. In eight cases,
the alloltees have said that they-
have not lifted the stocks even
though they received permits. Two of
them Usman Ali Momin and Abdulla
Ali Momin have staled that they
have returned the permits to Coal
India Limited seeking extensions of
the validity of the permits. (Interrup-
tions)

MR. CHAIRMAN: Just a minute.
Mr. Bosu, Shri Stephen wants to seek
some information from you. You will
kindly give him.

SHRI JYOTIRMOY BOSU: The
list is here. That has been laid on
the Table of the House.

SHRI C, M, STEPHEN: Where-
from are y8u reading?

SHRI JYOTIRMOY BOSU: This is
from an equiry report. According
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to that, 26 persons have declined te
state anything clearly or in writing
which put them in an unfavourable
position, It shows that in the case of
three persons, they refused to give
cooperation. Only 114 persons sub-
mitted the refurns. Of these 51 per-

sons are not traceable. (Interrup-
tions)
AN. HON. MEMBER: How is he

being allowed?

MR, CHAIRMAN: He is not obliged
to give all the informations.

SHRI JYOTIRMOY BOSU: In
seven cases, the allottees did not
know that the special permits had
been issued in their favours .Obviously
their names had been utilised for
benami transactions. In the case of
one allotlee, he is a minor boy whose
age is below ten years. In one case
Shri Ghani Khan has allotled the
permit to a minor., (Interruptions)

AN, HON. MEMBER: From which
document ig he reading?

MR. CHAIRMAN: Order, please.
Please sit down. The hon. Member
wants to know from which document
are you reading. If you can give that
information, it is all right.

SHRI JYOTIRMOY BOSU: I am
reading from the report that has
been finalised by West Bengal Gov-
ernment (Interruptions).

SHRI K. LAKKAPPA (Tumkur):
He cannot quote from any document
as he likes. We are not going {o allow
it.

(Interruptions)

MR. SPEAKER: Please sit down.
We will do whatever is necessary.
We have to go according to the rules.
I will not allow any infringement of
the rules. So, don't worry. Every-
thing will be taken care of.

(Interruptions) L
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SHR1 JYOTIRMOY BOQSU: They
have taken go much time.

(Interruptions)
MR. SPEAKER: Nobody should
speak without my permission.
( Interruptions)

PROF. N. G. RANGA
On a point of order

(Guntur):

(I{nterruptions)

MR. SPEAKER: They will taxe
charge of it.

SHRI C. M. STEPHEN: [t is a
West Bengal State Government docu-
ment, It exposes it. You know tha‘.
Sir., We need not bother about it.

(Interruptions)

MR, SPEAKER: Order please. It i
a matter of opinion. Please sit down.
Why are wou standing up?

5t wrfvs Wiz wT @i (FAgE) ¢

T HERq, AT THEdT FT ToA F |
o | w1 79 & of1 A9 &= T g
9T A §, T IE GT ST S O
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w1 o foe §7 oA §ar 92
w12 ? (s:amw)

W WERG : WA qIE 42

G |

=Y T fa (FARIR) - wswa
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PROF. K. K. TEWARI (Buxur):
He has told us that he is reading
from a paper prepared by the West
Bengal Government, It ig a political
move to malign the Minister.

( Interruptions)

QY WERT : WA AITHRI HHE
goRar, AT AT IHAT FA@ I ARTE )

SHRI JYOTIRMOQY BOSU: In one
case what happened was thin...
Muktiar Asif an allottee is a minor
boy of 10 yeuars. His father Fakhrud-
ddin Ahmed is an alloitee. Ebna Saud
uof Society Stores of Shershahi has
1eportedly cullected permits in favour
of two fuke names viz, (1) Soviely
Dycing Factory and (2) Sociely Silk
Factory., Two of the beneficiaries
Anjul Ali Biswas and Salimuddin
PRiswas stoted in writing that they
iransferred the permits to Shri 5. P
Laheri, a soft coke dealer who
denied it jn writing. The following
person; are reported g have acted us
prime agents in collecting a majority
number of permitgs from the allollees
and {p have disposed of the permits/
coal in clandestine manner. The in-
Jurmatiorn was  collected through
seneral erquiries.

1. Tuimur Biswas, P.O. Haruchak

2. Mortuja Hoggain, Laxipur,

3. Arjan Biswas,

4. Khabiruddin Ahmed,

5. Ebna Saud,

6. Ajiju:r Rehaman,

L ]

Two of them figure in Coal India
Limited list. Generally speaking, little
coal was moved to Malda or utilisec
lLese, Transportation of such a hugv
guantity would have involved thou-
sands of trucks and it can be safely
said that such heavy truck traffic did
not take place in this district, From
the same family severnl got allot-
ment. As per list supplied by Coal
India Limited we have come across 2
r.umber of cases where coal hag been
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alloited in 3 special way from Coal
India subsequently. But Coal India
has not communicated the list of
beneficiaries as yet etc. etc.

One M.R. Dealer Tebhur Ahmed
Choudhury having indulged in clan-
desting dea]l has been asked to show
cause for his violation of EC Act con-
templating cancellation of M.R. dealer-
ship. My bosom friend Mr. Ghani
Khan Chaudhury would kindly en-
lighten us and explain to the House
that a2 bosom pal of Mr. Chaudhury, a
rich contractor—it jg reported by Md.
Sumayun—has been issued four puos-
mits which have been issued in favour
of Son Abdulla Mamun,_ Zafrullu
Mamun, United Contractors and Idesl
Cantractors,

Now, what hapoened is DM, Mald:
hag been assaulteq by Congress-I
members because he has made an en-
quiry into the matter. The other dis
triets are Bankura, Murishidabal,
Calcutta, Birbhwm. 24 Parganas,
Hoogly and Burdwan, Youu ask Mr.
Sardish Rov. He wiil tell what the
permit holder had told hira. Tke pur-
mit holder told him that he had dis-
Posed it of in the Conl India Ltd. rcliL
It is done for the conzideration of
amount, Sir, it is the zame case every-
w here,

Now, one interesting fact that thc
report says is thal Mr. Mukher)ze who
is a receipient of the oermit hag uti-
lised the permit from the Association,
urganised association, ete, Then, Mr.
Mukherjee, the man involved, did not
ret allotment from the West Bengul
‘{Jovernment againgg licence, Sir th
permission of the Association has rc*
been communicated to the Director.
'This is on 7th March 1980. Shkri Mu-
kherjee called on Shri Gani Khan
Chaudhury and requested him for an
allotment of coal to hig syndicate, Hc
submitteq a petition in respect of Zro!
India Ltd, which was granted. Now,
Mr, Mukherjee by his association mis-
appropriateg Rs. 75,000 in the name o’
the Association, Although they con-
templated to take criminal actio®
+3gainst him. it has not been done.
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SHRI C, M. STEPHEN: Are Lhese in
the list of the discusswon?

MR, SPEAKER: Yes, they
the list,

are in

SHRI JYOTIRMOY BOSU: One
addressee in Calcutta, I am told, is
involveq in the C.1.A, I think he is one
Mr. Chakraborty or something like that
I do not know. Now, these enforcement
people went there and they were
surpriseg to see ppsh flatg on Park
Street and ng sign of coa] hag been
purmitted, There have been 2 cata-
gories, Sir, the bazap price is Rs. 100
per metric tonne and it i6 permitted
and hlackmarketed gtraight €rom
pithead and smuggled into Bangladesh.
Sir, I consider I have made enough case
to prove that the Minister hag taken
recourse to currupt practices for using
official position, He hag said that it
is the West Bengal Goveraoment, not
Jyoti Bosu, not, any Minister........
(Interruptions). It 15 the West Eengal
Government which ig gmuggling coal
and making tons of money. He has
not completed; he should have said—
ang depositing money in the Govern-
ment treasury. That would have
completed the s-ntence. In Britain,
the polite use breath-inhaley after
dust to gee the sobriety of tho drivers:
I suggest that breath-inhaler should be
used for the Minister round tne clack.

lHave you ever heard, 5 Governmanl
smuggling and that too voal? He found
his own face in the mirror hHecause
hig pcrmits have bzen used by smug-
glers, whicl: he knew very well and
thie coal has found its way in Bangla-
desh and reen sold at Rs 3000 takla
a ton, Tha West Bengal Government

‘doeg not buy coal except for hospitals

and jailg ete, Shri Jyoti Bosu has
written a Jelter on 16th July to the
Prime Minister after a Cabinet geci-
sion, He said:

“The Ministerg were distressed 14
find that such wild allegations could
be levelled by a Central Minister
against the State Government with-
out making any sttempt to verify
the facts. The Counci} of Ministers
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umanimosuly decided to lodge a message which was sent by Food Se:-

strong protest against the reported
statement and urge on you to direct
him immediately to either prove tle
allegations or express unqualified
apology.”

Thig is the second count. The first
is that the Minister should go .3 a
State guest under the Prevention of
corruption Act, Then it ig further said:

“There can be no basis whatso-
ever for the charge of smugglng
against the State Government. As
the law gtands, it is only the Ceatral

, Government which has powers
under the Essential Commodities
Act to regulate or prohibit inter-

State movement elc...”

M you like, Sir, I can lay it gn the
Fable of the House with your per-
mission.

Sir, the West Bengal Government
hag no powers. The Gazette of [ndia
dated 30th November, 1974 clearly
states in sub-para (a) (i) that the
delegation of power under clause (D)
shall not extend to inter-State trans-
port distribution...” So, the State
Government has no power, [ would
stil] go a little further and prove that
the Government of India retaing tie
Power to restrict inter-State move-
ment. 1 woulg quote from the lettar
that Shri Khosla, Additiona] Secretary
wrote to the Guvernment of West
Bengal on 24th December, 1979:

“While the despatch of coal in
wagon loads is restricted to colliery;
sidings, there is no such restriction
to the booking of coal in smalls from
stations other tham those serving ihe
colliery sidings.”

So, the State Government hag no
power in respect of the inter-State
movement. Our Government of West
Benga] is desperately trying to get the
power to restrict the smuggling of
coal from West Bengal to other States.
In this connection, the teleprinter

i

retary to Shri R, B, Khosla says:

“Please refer to your d.o. lett:r
dated 24th December, 1979 addres-
sed to the Chief Secretary of the
Government regarding movement of
coal in smallg and wagon ‘nads.
Stop. The State Government agrees
with the view expressed in ycur
d.o. about the necessity of curbing
loading in smalls, For implemenling
the proposed action, we sghal] have
to issue orderg under Essentia] Com-
moditieg Act restricling movemct.t
of coa] by road elc. But delegation
order issued by the Ministry of Jn-
dustry and Civil Supplies under
S.0. No. 681 dated 13th November,
1974, vrestrains the State Govern-
ment from issuing any order under
Essential Commodities Act affecting
inter-State transpori and distribu-
tion of essential commoditics.”

Therefore, if anybody is responsib'e
for thig smuggling of coa] from one
State to another_if there is any authe-
rity in the country which can prevent
this, it is his Ministry and....***

MR. SPEAKER: Thig wil] not go an
record,

SHRI JYOTIRMOY DBOSU: The
Minister has misled the House deii-
berately. On 9th of July, in Calcutia,
they had opened dumps anqg sold- coal
... (Interruptions) Why not? He has
misled the House. (Interruptions)

SHRI C. M. STEPHEN: He is men-
tioning about the statement that
dumps were opened in Calcutia.
(Interruptions) That is not covered
here. (Interruptions)

SHRI JYTIRMOY BOSU: I moved
a motion ag noted against item no. 15
listed today in the List of Business,
1 would demangd that action under tha
Prevention of Corruption Act be taken
against the Minister.,.

(Interruptions)

**+*Nol recorded.
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SHRI SATISH AGARWAL (Azam-
garh): Before the hon. Minister, Shri
C. M. Stephen, participates in the
debate, I humbly submit that on suci
an impurtant occasion when this
llouse is discussing a censure motion
against the Minister, the Prime Minis-
ter should have been present in the
House,

SHRI C. M. STEPHEN: This is not
apainst the Ministry; it is against a
perticular Minister,

Mr, speaker, I rise to oppose thi®
motion, When ] rise to speak on the
censure motion, my memory  Jces
batk to 1977 when a censure motion
was moved in this House. I remember
the huge protestg that were coming up
from this side saying that the censure
motion was not tenable. I remember
my friend Shri Jyotirmoy Bosu...

SHRI JYOTIRMOY BOSU; Friend
or foe.

SHRI C. M. STEPHEN: My dear
friend . Shri  Jyotirmoy Bosu was
smashing on the table and saying that
the motion must be ruled out, (Inter-
ruptions) Our attitude is entirely
difterent. When a censure motion
comes against a Minister. the Minister
is prepared to face it; our party is
prepared to face it. Therefore, tech-
nicalitie? do not bother us. We come
on to the heart of the matter. Now
the whole matter arises out of the
calling attention notice. If you remem-
ber, in the calling attention notice
charges and counter-charges were
made, Mr. Jyotirmoy Bosu made a lot
of charges. The Minister on his side
made certain counter-charges, That
happened on the 9th. One month has
gone by. Mr. Jyotirmoy Bosu is a
parliamentarian, a very hon. man, a
man who is very much concerned with
the dignity of the Parliament. The
vense of righteousness will revolt the
moment he feels that the Floor of the
House is misused for making baseless
statements or irresponsible statements.
I can bear witness to anybody that my
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friend, Shri Jyotirmoy Bosu is not a
person who will make baseless gtate-
ments or irresponsible statements. He
is an honest, hon., respected man.
Now, with that sense of responsibility,
he went through the entire charges
and counter-charges that were made,
He found two matters out of them are
as_worthy of taking up, because he
felt out of all the charges these were
the charges which were baseless,
which were irresponsible. He had ome
full month before him. He went te
Calcutta, West Bengal, toured about,
enquired about it and he found some
of the charges were baseless; some of
the charges were baseful; and he kms
taken up those issues. This is very
important for me to point out,

Now, what are the charges Mr,
J¢Tirmoy Bosu raised at that time?
He raised the charge of corruptiom
saying that Rs. 20 per tonne was
collected. This wax one charge ke
made, The other charge he made was
that the Minister gave permits for 133
persons; and he placed the documents
before the House, When he made the
corruption charge, he was very intelli-
gent and therefore he prefaced every
statement of his. It is alleged to me
that the personal staff did so and se;
it is also alleged to me that the
General Manager did so angd so; it is
alleged to me further that the permit
was given to so and so. It is further
alleged to me that all these deals have
the concurrence of the highest autho-
rity in the country. He never said that
corruption was commited; he said:
it is alleged to me and he feels: it is
better to report to Parliament or the
country that this allegation was made
to me and then he made enquiries as
to whether those allegation; were
correct, He was catisfled that thase
allegationsg were not correct, gnd there-
fore, he chose not to put them as the
basis for this censure motion. He
would certainly have put it a; a basis
for censure moton if he realised that
this allegation of corruption had a
basis. Therefore, he said; No, ] am
an honest man, I now understand
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that this Bar.l no basis and therefore
1 am giving it up.

1 come to the other question. That
is one important matter. The Minister
made two or three charges. The char-
o were: (I) one of the ideas of the
CP(M) party was to get this coal to
be sold at higher prices; we have been
trying to check this; that is why they
are very much angry with me; that
"is one charge. The other charge he
made was: if you are not 3 CPM

'party man you cannot expect to get
anything. If you want to have natural
justice in West Bengal, if you want

"to have anything, you have to be a -

" member of CPM. That is the second
charge thg Minister made.

The third charge the Mimister made
has become the subject matter of this

, cemsure motion. Here also the same
question, the same standard applies.
There were charges about which they

_ were furious, which they contested,
. which they made the basis of the
_ ommsure motion. There were other
charges which they could not contest,
namely, unless you are a CPM mem-
ber, you cannot get any allotment. ..
(Interrutions) These are the charges;
1 am mot reading anything else. They
oould have made this the basis for
their censure motion. Why? Because

~ #heir chbarge is that the floopr of the
Nouse ‘s misused for making baseless
~and irresponsible allegations. Their
eomotrn i3 not about West Bengal
Crovernment. He is a parliamentarian;
ke is not bothered about the West

_ Bengal Government; he is bothered
_ about the Parliament of India. There-
fore, his concem is that the floor of
the House has been misused for
making baseless angd irresponsible

‘ allegations. If it js made so, be will
" shiver in his anger; his anger will rise.
Wiz anger rose when he felt that the
floor of the House was misused for the
purpose of making allegations against
* X. may be Government, may be any-
thimg. But his anger has mot arisen
about the othérs, because he knew that

! thk was a fact, he could not protest.
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he did not protest. He has advisedly

cHosen not to put these as the basis of

the charge,

.

Anybody who knows the law of
pleadings knows that if you do not
enter a contest, presmuption follows.
If you enter a demurrer to a pleading,
and you say: I deny this, but do not
deny the other, the law of pleadings
prescribes that it will be taken as
admitting the other one,

That being so, what are the
positions now? (1) No corruption
charge—admitted. (2) CPM .Parly,
not Government, wants to get coal
and sell it at a higher price—
admitted... (Interruptions) T refer-
red to the law of pleadings, You do-
not get anything at all. It is now
from here we arc procecding.

I now come tp the allegations. I
will take charge No. 2 first. Charge
No. 2 is: misusing his official posi-
tion, he arranged for the issue of 133
coal permils to persons who were not
entitled to receive such permits. One
thing is admitted, that he directed
that those persons who are mention-
ed in the list before you be given
coal as per quantity mentioned there-
to. Thal ig admitted. There is no
dispute about it. The question is
whether it is misuse. The question is
whether it has been given {o persons
who have no right to get it. The
question is whether this iy permit at
all. These are the questions we have
got to come to. The question of
jurisdiction comes, whelher the Min-
ister has got jurisdiction; if he has
got jurisdiction, there is no question
of misuse. May be there is no question

‘exercise of jurisdiction; there cannet

be misuse of his position. The exer-
cise of his position—whether it is
permitted, warranted by exercise of
that jurisdiction. Whether that was
done in a bona fide manner. These
are matters which have got to be...
(Interruptions)

I am not going in perambulatary
manner. I am coming to the question.
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(Shri C. M. Stephen)

Before we come tp that, we should
know the background what exactly
is the law that governs the distribu-

tion of coal.

I am going back to history very
quickly and I fish. There was the
Colliery Control Order passed during
the Second World War. In 1957 the
Coal Price Revision Committee was
constituled tg consider what should
be done and they recammended re-
laxation of control. In 1964 partial
relaxation of the control was enacted.
Grade II and III and soft coal were
de-controlled, I 1966 hard coke was
de-controlled, On 24th July, 1967
N.D.R. de-control order was issued ex-
cept for coking coal used for metal-
lurgical purposes. I have no time to
read that order. On 24th July, il was
completely de-cqntrolled and it was
enacled that it shall be lawful o
anybody to possess coal or Lo take
coal without any permit, without any
licence except the coking coal for
use of metallurgical purposes, There-
{ore, one imporlanty matter we have
to realise is—we are dealing with the
material which is a completely de-
controlled material. It is not coking
coal that we are dealing with, It is 2
different {ype of coal, soft coal or
imferior type of coal that we are
dealing with. This is the position
tmat we must clearly understand.
Even after the de-control, cerlain
pesitions had to continue. There was
the question of Railway wagons, All
people were demanding railway
wagons. There was shortage of rail-
way wagons and, therefore, the
Linkage Committee was constituted
ie recommend to the Railways to
whom the coal must go and certain
sponsoring authorities were mention-
ed. That is only for the purpose of
railway transmission. The sponsor-
img authority was not the state
Gevernment only. Different industries
weee taken—for Tea Board and for
manufacturing D.G.T. different agen-
cies were preseribed for the purpose
of spomsoring them. The Railways
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said—unless they sponsor, we will
mot give our wagons, This is the
position that Railway took. Now it is
not only officials but others too. For
example, you want for textile pur-
poses. For textile purposes the Indian
Cotton Mills Federation is the spon-
soring authority. India Sugar Mills
Association is the sponsoring autho-
rity. Engineering Export Promotion
Council is the sponsoring authority
Indian Steel Re-rolling Association is
the sponsoring authority. T am saying
this to emphasise it is not merely
official machinery which is the spon-
soring authority, Non-official machi-
meries are also the sponsoring autho-
rity. They advise the Railway. They
advise the Ministry, That advice is
taken by and large. On the basis of
that jt is being released. But that
does not mean that Coal India or the
Ministry have surrendered their
jurisdiction to decide as to whether
they must sell eoal to anybody or
not, They have never surrendered it.
They are the owners of coal
They are the sellers of coal. They
are the custodians of coal. In the
matter of distribution they take ad-
vice from differeny agencies. That
they did, This is with respect to spe-
cified indusiries only in regard to the
railway wagons. Then comes a large
seclion of un-specified industries—
the bricks, the silk and for domestic
purposes o many other industries
come, How is the distribution to take
place? State fo Stale the machinery
is put. In West Bengal it was pres~
cribed that the machinery will be
evolved by the General Manager of
Coal India in eonsultation with the
Wes¢ Bengal Government and the
Headquarters of the Coal India
Limited. What was evolved? The
formula evolved was that each dis-
trict will make an indent of a lump
guantity and that lump quantity
will be distributed there. Thig is the
arrangement which is in force in
West Bengal. That way last 347250
tonnes of coal was handed over to
the different districls, There are two
problems here. The problem has been
spelt out repeatedly. On 31st March,
1879, there was a letter written by
Kumari Mazumdar, Secretary, Com-
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merce and Industries Department,
Government of West Bengal, to Coal
India and here is the reply given to
that letter. This i most revealing. I
am reading it. The reply says:

“Other than linked consumer,
bulk quotas are also allotted to dis-
trict authorities and General Mana-
ger, District Industry Centre, for
distribution of coal to seasonal and
petty consumers, We have been
receiving reportg about coal being
diverted against District Magis-
trate's quota for station booking in
‘emall’ for up-country destination.
Such reports have been received
for Howrah district as well. It has
also been brought to my notice
that coal wagon quolas are being
sponsored by Howrah District in
the name of parties other than
actual consumers. In thig connec-
tion, I am enclosing a copy of letter
cdated 28-4-1979 issued by Director
{Movement), Government of West
Bengal.”

This Director (Movement), Govern-
ment of West Bengal is the spon-
soring authority authorised by the
West Bengal Government and he
says in his letter that the lump
quota is being diverted to different
area. What is the consequence? To a
district, coal is given to be dis-
tributed to the consumers, But the
coal does not reach the consumers,
whatever be the reason. That coal is
being diverted to different areas. It
is being sold in black market in the
scarcity areas. What ig the logical
consequence? The logical consequence

16.53 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

is that consumers do not ge! their
coal. So, what should the consumers
do? They go 1o the Minister: they go
to Coal India and say “We do not
get coal. Coal has gone. We want
coal” They are in a distressed con-
dition. When such a situation arises,
is the Minister to keep quiet? Is Coal
India to keep quiet? Are the consu-
mers not entitled to relief? That is
the main question to be answered.
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(Interruptions). Don't shout. Let us
argue it out. It is not 3 life and death
matter. Let us argue, You can argue
back. (Interruptions) Let us take it
in a sporting spirit. I am not casting
any vilification,

So. when that question arises, what
should be one? The question arises
whether Coal India. merely by reason
of recognising sponsoring authorities,
have abrogated their jurisdiction er
whether the Minister has no jurisdie-
tion in this matter. If the Minist!r
has pgot jurisdiction, the question is
whether in such a situation the Min-
ister or Coal India must exercise
their jurisdiction, In the guidelines
of distribution, I do not want to read
the whole lot of it, it js stated that
whenever exceptional circumsiances
arise, this jurisdiction can be exer-
cised. Thix is very clearly stipulated
in the guidelines. This is the excep-
tional circumstance of district authe-
rities bona fide receiving coal Coal
India hunding over the entire coal
for the district, but coal disappear-
ing, for no fault of anybody. What-
ever the loopholes and the consumer
is left without relief. The consumers
are clamouring for a relief. a distress
situation arises; factories ang small
units are about to close, the brick
kilng are about to close. Whether the
coal must be given or not? That is
the question. It is with this purpose
that the Minister is approached and
the Minister has issued certain que-
tas to certain people.

SHR1 JYOTIRMOY BOSU; 119.

SHRI C. M. STEPHEN: Quile a
number. Not only that, the Minister
hag stated that somebody came from
Bombay and he had allotted the
quota, He has repeatedly stated that
there is np guarantee that this is a
perfect thing: it will have to be en-
quired into, It thus happens that im
the case of sponsoring authorities,
spurious persons do come in and if
they come in, then enquiries will be
constituted and if the enquiry ghows
that they have re-sold it, then there
is a penalty. The penalty is that they
will be black-listed and no more ceal
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will be given to any of them. This is
black-listing procedure. Therefore,
when they came, he issued permits.

Now, he read out a report. Report
from whom? From the West Bengal
Government. [ do not want to say
much about it, He could not have
any other report at all. Let me say
one thing. He has laid a document
on the Table. What is that docu-
ment? The document is a letter writ-
ten by the Coal India to the District
Magistrate giving the list. I am em-
phasising this to show that there is
no hanky-panky about it. We do not
do it ynder the table. Whatever was
given, was immediately communi-
cated to the District Magistrate. It is
the letter which he has placed on
ithe Table. Strictly confidential—Coal
India Limited; Office of the Sales
Manager—From Mr. Mallick, Regio-
na] Sales Manager 1o the District
Magistrate, Malda. This is the docu-
ment he has placed.

Thig shows two things. One is that
we have nothing to hide at all. It is
immediately communicated to the
District Magistrate for him to en-
quire about. There is no behind the
curtain operation. This was done in
April, 1980. We are today in August.
There was enough time for him to
enquire about, I would ask him: how
is it that thig letter went to Mr.
Jyotirmoy Bosu? I am not entitled to
ask this question of him because the
parliamentarians need not reveal the
origin of it.

SHRI JYOTIRMOY BOSU: Coal
India; it is Kanungo.

SHR] C. M. STEPHEN: Mr, Jotir-
moy Bosu takes up the document. In
that document, the District Magis-
trate’s signatures are there. It is a
photostat copy. I saw that copy. The
District Magistrate seal and initials
are there in that document. I chal-
lenge you to say it otherwise. So, it
is noy the Kanungo but it is the
District Magistrate. Therefore, the
District Magistrate has handed over
the document to him. Are they not
in league with him? The District
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Magistrate operates under West Ben-
gal Government, And the West Ben-
gal Government gives that report.
What is the sanclity of it? The Dis-
trict Magistrate gives a report, What
is the sanctity of it? (Interruptions)

Therefore, this was done with the
perfect jurisdiction. That is what I
am saying. May I ask Mr, Jyotirmoy
Bosu one question? Can he tell me
that his Minister in West Bengal did
not write to our Energy Minisle re-
commending that so and so might be
given coal of such and such quan-
tity? I put that challenge to him.
(Interruptions)

17.00 hrs.

MR, DEPUTY-SPEAKER: Please
sit down. Please don't interrupt.

SHRI C, M. STEPHEN: Sir, if they
are challenging, I am prepared to
place the letters from Mr. Bhatta-
charjee addressed tp Mr. Ghani Khan
Chaudhuri, (Interruptions). I am pre-
pared to place the letters before him.
How many letters do you want—1, 2,
3, 42 How many of them you want?
(Interruptions). Sir, here is a let-
ter...

(Interruptions)

SHRI CHITTA BASU (Barasat):
Sir, I am on a point of order under
Rule 352. Sir, the hon. Minister, Mr.
Stephen is referring to a letter writ-
ten by the Commerce Minister of
West Bengal addressed to the Minis-
ter of Energy and Coal suggesting
that coal should be supplied to certain
units because there has been shortage
of coal for these ynits. (Interrup-
tions). Has the State Government not
the right to write to the Central
Government? There is nothing wrong
in the matter of writing a letter by
the State Minister {o the Central
Government,

(Interruptions)
MR. DEPUTY-SPEAKER: There is

no point of order, Now the Minis-
ter can continue.

(Interruptions)
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MR, DEPUTY-SPEAKER: Please
sit down, I will tell you. The
Minister has agreed and he has also
said that he will place it on the Table
of the House, if you want (Interrup-
tions). Definitely it will be con-
sidered. Therefore, what is the diffi-
eulty for you?

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Is this
a corrupt practice? I want to make a
simple observation, (Interruptions),
As the hon, Minister said, if the State
Government writes a letter to  the
Central Government asking for dis-
tribution of something, does it come
under corrupt practice?

(Interruptions)

MR. DEPUTY-SPEAKER: PFlease
listen. From every Party names have
been given, Now, the Minister, the
first speaker from the Congress (I)
Party, is speaking, (Interruptions).
Please sit down. When I am on my
legs, I am on legs, there is no point
©f order. When you should not have
risen gt all, Mr Halder.

(Interruptions)

MR, DEPUTY-SPEAKER: The dis-
eussion is going on, After Mr,
Stephen finishes, Members from
every party will be speaking. So,
why all these interruptions? Do you
want a solution of this problem or
esonfusion?

(Interruptions). = |

SHRI KRISHNA CHANDRA
HALDER (Durgapur): On a point or
erder.

(Interruptions).

MR, DEPUTY-SPEAKER: There is
mp point of order. Please sit down.
The Minister will continue to speak,

SHRI C. M. STEPHEN: Whatever

they want me to do I am prepared to
do, Let us not quarrel about that.
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SHRI AMAR ROY PRADHAN
(Cooch Behar): Place it on the Table
of the House.

SHRI C. M, STEPHEN: Yes, I will
place altogether three letterg on the
Table of the House. Let me finish my
speech,

MR. DEPUTY-SPEAKER: After he
has finished his speech, he will put
it on the Table of the House,

SHRI C. M. STEPHEN: I did not
read from it. Under the rules I
need not place it on the Table of the
House. All the sgame I will place® it.

(Interruptions)

MR DEPUTY-SPEAKER: I am not
permitting anybody.

SHRI C. M. STEPHEN: My friends

have got my complete sympathy that
they get provoked.

They have raised a constitutional
point whether a letter written by a
Minister of a State Government to a
Central Minister can be revealed. But
a letter written by the Chief Minister
of West Bengal to the Prime Minister
of India was placed by Mr. Jyotir-
moy Bosu, How did it happen, I ask
you. Therefore it can be done.

Anyway, a Minister of a State Gov-
ernment writes to the Energy Minis-
ter here recommending that M. M.
Shah & Co. etc. may be given...

(Interruptions),

There is nothing wrong about it ac-
cording to me it is absolutely all right,
it ig not a defamatory matter it is not
an incriminating matter. The Minister
there hag got the right to write. My
only point is that that establishes that
the Energy Minister is a person to
whom the ci}_izens of this country can

*Placed in Library, See No, LT-
1239/80.
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[Shri C. M. Stephen—contd.]

come with a recommendation that
coal may be given, That is what is
established, This is all T have got to
say on this point.

Therefore, a special situation
arose, namely that consumers did not
get coal, Therefore they approached
the Minister, the Minister has got
the jurisdiction and he has exercised
that jurisdiction, he has issued it to
them and he has forwarded the list
immediately to the District Magis-
trate, it was not done under the carpet
it was done openly under the sun-
shine, the list was sent to the District
Magistrate to enquire into. Can there
be a more honest more clear and a
more straightforward method of deal-
ing than this? There is no underhand
dealing in that.

Coming to the first charge, I do not
know wherefrom my friend got this
idea (Interruptions) He say: “...the
said Minister, Shri A. B. A. Ghani
Khan Chaudhuri, misusing the floor
of the House, has made on 9th July,
1980 baseless and irresponsible state-
ment by saying ‘because whatever
the quota is, the CPM Government is
smuggling (coal) into other States...
and earning tonnes of money'". All
of us know English. Have you ever
heard a sentence which beging with
‘because’ ? It starts here with ‘'be-
cause’ but nothing else is following.
If you start with ‘because’, that is a
eause and something must happen but
that is not there. This ig what hap-
pens with respect to my friends on
the other aide.

This is what Mr, Ghani Khan Cha-
udhuri has said, T quote from the
proceedings.

SHRI A. B. GHANI KHAN CHAU-
DHURI: My firs¢ submission is...

SHRI INDRAJIT GUPTA: If he has
Kot to gay anything, let him say at
one’ go. Everytime be cannot speak...

SHRI INDRAJIT GUPTA  (Basir-
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hat): I rise on a point of order under
Rule 192. The hon. Seaker has al-
ready been very particular to mention
that there is a time limit for this de-
bate (Interruptions). Mr. Speaker
was very particular to fix the time
limit for Mr. Jyotirmoy Bosu’s speech.
He was very particular to remind
Dr. Bosu two or three times that the
must conclude his speech within 20 or
25 minutes. He is within his right. I
only want to know if any time limit
has been prescribed for the Minister,
he has already spoken for 45 minutes.

MR. DEPUTY-SPEAKER: Every
party has been allotted some particu-
lar time. CPM has been alloited tem
minutes. Congress-I Party has been
allotted 100 minutes. I think, Mr. Ste-
phen has not exhausted that.

SHRI C. M, STEPHEN: I shalk
finish my speech in to minutes time.
This is what Mr, Ghani Khan Chau-
dhuri stated. I quote:

“Shri A. BB A. Ghani Kham
Chaudhuri: My first submissiom
ig that this insinuation which

he has brought is "~ completely
baseless. This ig a fact that in West
Bengal, not only in Malda, but
wherever the demand is from
CPM for thir industries, for their
requirements, we are giving them
coal. But at the same time. I am
asking them to make the necessary
enquiry whether the demand is
genuine or not, That is the basie
oint. It is totally wrong. Mr.
Speaker, Sir, to say only that we
have given coal to Malda. then comes
the sentence--We have given coal
wherever the demand has come to
us—please listen—I repeat, where-
ever the demand has come to us—
saying that they are not getting
coal, Bcause whatever the quots
is the CPM Government is smug-
gling into the other States (Inter-
ruplions)...and earning tons of
money."”

What is the meaning of this? “We
are giving coal...(Interruptions). My
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My submission is that the Minister has
not said that the West Bengal Gov-
ernment ig smuggling coal. The
Minister has stated that the demand
has come to us saying...—I am read-
ing again—“We have given coal
wherever the demand has come to us
saying—'saying’ is important—that
they are not getting the coal. Be-
cause whatever the quota is, the CPM
Government is smuggling intp the
other States...and earning tons of
money.” Therefore, they have come
to us saying “we are not getting coal
because it is being smuggled out” I
have already shown, it is being smug-
gled out and they have told us that
it is being smuggled out: money is
being collected.

He has quoted what the citizens
have told him. He wag challenged to
say, why did he give it? He had to
give an answer. He gave an answer
tha; this was the position and, there-
fore, he gave it. It is not that the
Minister said it. Even ag Mr. Jyotir-
moy Bosu said, “It was alleged to me
that Rs. 20 was collected; it was
alleged to me that 36.000 tonnes were
given; it wag alleged to me that for
everything Rs. 20 was collected”, our
Minister said, “It wags alleged to me
that coal was being smuggled out and
money was being collected.”

Both are on the same parallel; both
are on the game lines. There is no
question that you have got to answer,
I you want to see your oWn smug-
gling Government in your mirror, I
have no ohjection to that., You keep
the mirror and gee in the mirror your
own face. Therefore, the second
charge is baseless. The records will
bear it out. He made no such alle-
gation; he quoted somebody because
he wag challenged to explain the
reason and the reason wag given. He
said, on the same line, as Mr. Jyotir-
moy Bosu said. Both charges are
answered. Tt was a bona fide issue of
ad hoc allotment.
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This ig g non-issue because he did
not raise that issue at all. He did not
make that allegation at all. But if, om
the other hand, you have got a guilty
conscience that smuggling js taking
place, you are free to keep a cap on
your head and you carry on smug-
gling, This is what I have to say.

MR. DEPUTY-SPEAKER: Shri
C. T. Dhandapani. You have been
allotted 6 minutes. Please restrict it
to 6 minutes.

SHRI C. T. DHANDAPANI: Mr.
Deputy Speaker, Sir, [ was not in
favour of thig discussion in the
House.

An gllegation was made against a
Minister by an hon. member of this
House. Subsequently, following the
allegation, the State Government im-
cluding the Chief Minister got involv-
ed in thig issue. The Chief Minister
and other Ministerg concerned wrote
a letter to the Prime Minister ag well
as to the Speaker. The entire Ger-
ernment is involved in this matter.

My point js, if the alleged charge
is substantiated by the Minister that
is, against the C.P.M. Government...

‘(Interruptions)

SHRI SUDHIR GIRI (Contai):
There is no allegation in the motion
against the CPM Government.

SHRI C. T. pDHANDAPANI: 1If the
Minister could not substantiate the
allegation against the Government in
West Bengal, he can simply say, re-
gret. Supposing he coulq substantiate
the allegation, the Government in
West Bengal has got to resign. This is
the point I want ty raise. Becaus*
the State Government is involved in
this matter, that is why, I gay, this
very particular issue should not be
discussed and it should not be a pre-
cedent also that any Btate Govern-
ment's conduct could be giscussed in
the House in future. But oup hen.
members particularly wanted it.
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pShri C. T. Dhandapani—contd.]

+As gar as this problem ig concern-

ed the production and distribution of
coal, not gnly West Bengal is involved
or the Central Minister is involved
but the entire country is involveq in
thig issue. The coal mines actually
incurred a heavy loss. They were un-
able to distribute coal to the needy
people. Then, the Coal Mines' Trade
Uniong sabotaged coal production
also. Corruption is increasing in the
coa] fields. The staff, also, was not
allowed to function. These are the
conditions prevailing in the coal
mines. Even Trade Union leaders in-
dulged in corrupt practices in the
coal fields. T quote from the ‘Busi-
negs Standard':

“Trade union ‘dadas’ are back
with a vengeange in the Bengal-
Bihar coal and steel belt. Their
eperations threaten to paralyse the
administration. In key sectors like
coal mines steel plants and power
stationg in thig industria] belt.”

“Rampant corruption among
supervisory gtaff who are in collu-
sion with their gubordinates has in
many case destroyed the image of the
management. The uniong and the
office bearers are part of the cor-
ruption. which ranges from illegal
sale of coa] from the mines to local
emergency purchase of mining
equipment at exorbitant rates.”

So, this is the tvpe of illegal activitv
that is going on.

Secondly, as far as distribution is
concerned, I think—if I am correct—
that it lies in the hands o¢ the State
Government. Distribution is being
done by the State Government; licen-
ces are being given by the State Gov-
ernment—by the Industries Depart-
ment. Mr. Bosu. my good friend has
given the names of certain gealers: of
course he gave the names of Muslim
dealers. Some communal feeling
also centreg around the discussion
because the hon. Minister happens to
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Muslim traders have been quoted
here,

(Interruptions)

MR. DEPUTY-SPEAKER: He can
draw his own conclusions,

SHRI C. T. DHANDAPANI: I am
stating facts: you can find out from
the record.

MR. DEPUTY-SPEAKER: He is
only gaying ‘It will look ag though..’

SHRI C. T. DHANDAPANI: So, it
is not desirable for this country, Just
to say something about others js not
good on the part of the hon. Mem-
ber.

One thing I must say. Not only I,
not only Congress (I) Members not
only the Minister, but even the Janata
Party itself made the very same alle-
gation in West Bengal. For example,
Mr. Mohanti, the Legislature's Janata
Party Member says:

“...many essentia] commodities
had become scarce in the oDen
market and whatever wag avail-
able was not 'l:leing distributed
equitably. Corruption was ram-
pant in the coal and cement trade.”

Thig is from the Statesman of 6th
March 1980.

So, a Janata Party MLA himself
alleged that the West Bengal Gov-
ernment is indulging in mal-prac-
tices. )

(Interruptions)

AN HON. MEMBER: Please say
something about the Sarkaria Report
also. -

SHRI C. T. DHANDAPANI. I am
coming to that also. o

As far as the coal industry is con-
cerned. ..

AN HON. MEMBER: He is very
loyal!
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SHRI C. T. DHANDAPANI: They
3ay I am loyal to this Government. I
am proud of it. I am loyal to an
Indian leader: [ am not loya] to some-
body else somewhere, I am proud
1o say jt.

(Interruptions)

As I have already stated, the entire
country ig very much concerned about
coal production and distribution.
Something js going on in West Ben-
gal as well ag in Bihar. Some mono-
poly interests, some _monopolistic
people, are trying to také away this
industry from the Government. The
coal industry wag nationaliseq in the
year 1973. Now, all the big people,
that is, the monopolists, are trying
and are asking the Government to
hang over to the private people. Mr.
K. N. Modj President-elect of the
Federation of Indian Chamberg of
Commerce and Industry, wants the
coal industry to be de-nationalised.
Not¢ only the monopolists, big indus-
tries, but the West Bengal Govern-
ment itself wants that this should be
de-nationalised (Interruptions). “Ben.
gal wantg tp transfer collieries to pri-
vate hands. the West Bengal Govern-
ment wishes to hand over 85 closed
collieries to private gwners...” This
is the report which hag appeared in
the Hindustan Times of 29th January,
1980 (Interruptions).

MR. DEPUTY-SPEAKER: Nobody
can object to anybody speaking
freely in this House. I will not tole-
rate it. It is not correct. You must
allow all hon. Members to speak. It
is for me tp decide what is relevant
and what js not relevant. Any Mem-
ber can rise on a point of order or
ean say that it jg unparliamentary or
pomething like that. When your Party
Member or another Member speaks,
he can reply to what the hon. Mem-
ber says. What is this uncivilized
method? I am very sorry to make
thig remark. You hear hig argument
and then speak...

(Interruptions)
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MR. DEPUTY-SPEAKER: I am
not permitting anybody now., Mr.
Dhandapanj will continue, The time
is very short.

(Interruptions)

MR. DEPUTY-SPEAKER: I have
once said in this House that any time
wasted in this House is 5 waste ty the
Opposition. Now, the time limit is
there. But you go on interrupting
Mr. Dhandapani or the Minister.
Then who is going to lose? It is the
Opposition who will Jose. Therefore,
please keep quiet. Let him continue.
I am not permitting anybody..,

(Interruptions)

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): You used the word *un-
civilized'. That is unparliamentary.

MR. DEPUTY-SPEAKER: You may
make your protest. I stil] say that
thig is an uncivilized method, ggainst
our culture.

(Interruptions)

MR. DEPUTY-SPEAKER: pleass
sit down, Mr. Dhandapanj will con-
tinue. You can protest. That is all
right, Let this House continue. I am
not the loser.

(Interruptions)

MR. DEPUTY-SPEAKER: You are
diverting attention to something...
(Interruptions) Please sit down...
(Interruptions)

SHRI HARIKESH BAHADUR (Go-
rakhpur): What is your reaction to
their uncivilised behaviour?

MR. DEPUTY-SPEAKER: 1 have
not called anybody an uncivilised
member of the House... (Interrup-
tions).

SOME HON. MEMBERS: You can-
not say that...(Interruptions)

MR, DEPUTY-SPEAKER: Yes, you
can ghout,
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‘uncivilised method' ig not unpar-
liamentary. My ruling is: ‘uncivilised
method’ is parliamentary. .. (Interup-
tions). If you want to obstruct, I
have no objection. Time will be over
and we will adjourn the House. 1t is
a loss to you. ‘Uncivilised method' is
not unparliamentary,

SHRI C. T DHANDAFANI: The
West Bengal Government wrole. ..
(Interruptions).

SHRI AMAR ROY PRADHAN®*

MR. DEPUTY-SPEAKER: Nothirg
will go on record.

SHRI KRISHNA CHANDRA HAL-
DERI.

MR. DEPUTY-SPEAKER: This thing
also will not go on record.

SHRI ¢. T. DHANDAPANI: The
West Bengal government wrote a
letter to the Secrctary of Steel &
Mines asking that the coal mines be
handed over to private people. In his
letter Mr. Mantosh Sondhi, Secretary
for Steel & Mineg stated that the Steel
Authority and the Steel 8& Mines Min-
istry in the Centre are ready to hand
over to the State Government to run
the coa]l mines but the State govern-
ment did not accept it and they were
in favour of the private industry...
(Interruptions). It is here. What do
Yyou mean by saying No, no."?

That is the reason why coal is not
available in the country. Our grod
friend. .. (Interruptions).

MR, DEPUTY-SPEAKER. What is
thig interruption? Time jg lost. Un-
necessarily you gre interrupting him. .
(Interruptions) Mr. Dhandapani,
please conclude now.

SHRI C. T. DHANDAPANI: I ain
concluding in two minutes. While I
Wag gpeaking our friends made a

**Not recorded.
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mention about Sarkaria Commission.
Sir, no political party ig spared from
Commissiong including CPT and CPM.
The CPI government in Kerala con=-
stituted the Mulla Commission against
CPM Ministers. One Sekharan Nair
presented a memorandum against a
CPM Minister, Mrs. Gowri. In retali-
ation the CPM government constitut-
ed another commission under the
chairmansghip of Justice Velu Pillai.
So the world knows who are corrupt
and who are not corrupt...(Inter-
Tuptions),

So, Sir, there is no substance in the
motion. By saying this, I totally op-
pose the motion moved by Mr. Bosu.

MR. DEPUTY-SPEAKER: Shri
Parulekar.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr, Deputy-Speaker, Sir,
as rightly pointed out by Mr. Stephen,
thig motion arises out of the Calling
Attention notice,

But, T regret to mention that instead
of pulling the Minister, the senior
Minister Mr. Stephen hag tried to de-
fend him, even on count number 1.
Really 1 feel you, Mr. Stephen, have
been probably briefed only today
because, there were occasiong for him
o give this explanation which you
have now given on the floor of the
House,

Now you gay that there is no sen-
tence which begins with ‘Because’.
Correct.

SHR] C. M. STEPHEN: I did not say
like that.

SHRI. BAPUSAHEB PARULEKAR:
That ig what exactly you said. M.
Deputy-Speaker, that dependg upon
the person who speaks a particular
type of English, May I invite your
attention to the type of English your
Minister spoke in that particular cal-
ling attention notice? You kindly tell
me what is the meaning of that parti-
cular gentence? Kindly refer to it.
(Interruptions). That is very imporl-
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[Shri Bapusaheb Parulekar]

ant point. Please refer to page 11705
of the debate. It says: He begins witin
‘Therefore’,

“Shri A. B. A. Ghani Khan
Chaudhury: Therefore, I have given
an order saying that his factory is on

the point of closure and so, somc¢
ad hoe arrangement should be
made.”

This is on record. Thig ig on page
11705 of the debate in regard to the
Calling Attention Notice, to which you
made a reference.

Thig is the way in which the hor.
Minister spoke in English. That is
my point. The other point is that no
sentence beging with ‘Because’. There
wag gufficient time for your non.
Minister to correct the proceedings
when they were sent to him for vor-
rection. You will find that before the
word ‘Before’ there ig a full stop. But
‘B’ starty with a capital letter. Till
to-day he has not corrected that. I
am just replying to your argument
and the logic which you have given
to this House. Sir, the third point
which I would like tg bring tu the
notice ig this. Mr, Stephen said abouit
English. But think of the impression
being carried by the citizeng of the
country of what Shri Chaudhury said.
You read the report of any paper the
next day. If you read the Indian
Express you will know it. I have also
got Hindustan Times. (Interruptions).

MR. DEPUTY-SPEAKER: Order,
order. Kindly hear him. This is not
the way,

SHRI BAPUSAHEB PARULEKAR: I
will read the Hindustan Times for
their satisfaction. The fourth para-
graph mentions:

“Angry exchanges led to a pan-
demonium in the Lok Sabha to-day
ag the Energy Minister, Shri A, B, A.
Ghani Khan Chaudhury, accused
the West Benga] Government of
smuggling of coa] ang earning
money.”
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Thig is the report in all the papers.
At that time, probably Mr. Chaudhury
did not prief you. Otherwise you
could have given thig explanation. I
submit that this particular House is
not a court. But, I know very well
that Mr. Stephen is a very seasoned,
senior and efficient advocate. Your
reasoning is: the operation was suc-
cessful but the patient died. This is
what it comes to. On this particular
point, Shri Ghani Khan Chaudhury
has been referred to the law of
pleading. If Mr. Chaudhury were to
say this or to cxpresg regret that he
did not mean what he said because of
the faulty English of his, it would have
been better, He should have said that
he never intended to blame the Gov-
ernment of West Bengal. He should
have told Mr. Bosu not to press this
particular point,

Now coming to another allegation,
I entirely agree that it ig for the mover
of the motion to prove the allegations
made therein. In that connection,
some background wil] have to 1Le
taken into consideration. When ques-
tions were raised by many of Ihe
Members who moved the Calling At-
tention Notices, the question was
repeatedly asked as to whether there
was any corruption and whether cozl
was stealthily sold. To this the ans-
wer given by Shri Vikram Mahajan Ji
throughout was 'no’. You go through
the entire proceedings, On the other
hand with reference to the power of
the Central Ministry which you refer-
red to, answer has been given by Mr.
Vikram Mahajan to which 1 will
allude ghortly because it ig an im-
portant statement which mentions that
the Central Government has no con-
cern at all with gistribution of coal:
the licences are only given by the
State Government; the licensees come
to the mines and they take the coal;
that ig his contention; that is the
answer given by Mr, Vikram Mahajan.
Now, when Mr. Jyotirmoy Bosu pin-
ned down your Energy Minister and
asked him the question with reference
to Bombay, he haq to admit that parti-
cular fact, Yes, a Bombaywallah had
come to me and I gave that particalar
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permit. He was particularly pinned
down. .. (Interruptions) I will read out
this particular portion. Thig is found
on page 11704. I quote:—

“Shri A. B. A, Ghani Khan Chau-
dhury; Secondly, it is true—as he
sorrecily gays—that the State ig Lire
sponsoring authority, but gometimes
it happens this way: For example,
this morning, somebody from Bom-
bay came to me. He has a defence
factory.”

And therefore he gave it.

SHR] C. M. STEPHEN: He said it
o0 motu. ..

SHR] BAPUSAHEB PARULEKAR:
I am not going to yield Mr. Stephen. .,

SHRI C. M. STEPHEN: A]] right; ga
on.. .,

MR, DEPUTY-SPEAKER: 1t is very
good.

SHR] BAPUSAHEB PARULEKAR:
When he was further pinned down he
had to admit, yes, it is my right, under
certain rules ang therefore I have
given.

SHRI JANARDHAN POOJARY: 1
am on a point of order. ] was there
bodily present on that day. Calling
Attention was moved by me.

you please hear me. Calling
Attention was moved by me and hon.
Minister, suo motu, said that there
wag one person who came. No ques-
tion was put, no reference was made
to Bombay. I wag bodily present. He
is misleading. (Interruptions)

MR. DEPUTY-SPEAKER: There is
ng point of order, He is expressing
an opinion. No point of order.

SHR] BAPUSAHEB PARULEKAR:
Coming to the other point, Jet us take
into consideration 4 or 5 circum-
stances, Mr, Stephen very well knows
the Jaw of circumstantial evidence.
Point No. 1 ig this. The entire com-
modity, the entire quantity of this
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coal has gone to Malda district, the
constituency of the Minister. No. 2°
point ig this. All these commodities
have been sent to this particular dis-
trict in the next month after the elec-
tions. And the next circumstance
which we should take into corsidera-
tion, which I woulq like to submit for
the consideration of this august House,
is this. 38 thousand tonnes of coal
ig transferred by trucks. I made en-
quiries through my friends. I ‘was
tolg by them, we never saw such-
movement of trucks, 38,000 tonnes to
be carried to that particuiar placa.
And the last point to which I want to
invite the attention of Mr. Stephen 1s
ihis; He referreq to the letter of one
Mr. Majumdar or somebody. I donm't
know whether he has laid that letter
on the Table of the House, Mr.
Stephen, you were not in a position
to tell this House the date of that
letter,

SHRI C. M, STEPHEN: May, 1979.

SHR] BAPUSAHEB PARULEX.\R:
Now you can gay that. What was the
date of the petition that was forward-
ed to him, which he considered Le-
cause of that letter? What is the date
of order of the sanctioning authority?
What is the date of that particular
sanctivn? If these dateg are taken
into consideration, ] te]) you, Mr.
Stephen, you will be on the wrong
foot. And therefore probably you
have not placed this letter of Majum-
dar on the Table of the House. Mr.
Stephen, you referred to that particu-
lar statement of yours commencing
with the word: ‘Because’, I3 it men-
tioned in that particular letter refer-
Ted to by you, Mr. Stephen, that was
the complaint against West Bengal
Government made by the person who
came to Minister of Energy, which you
are now Submitting. . .

Mr. Stephen, you said that this
complainant had said that the West
Pengnl Government is corrupt and
it is making money out of it.
I woulg be very happy if you
Mmake a statement eom thig aad
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you support it. Can you say whether
this is a part and parcel of that com-
plaint? Or is it only a oral? Lastly I
may Submit one or two very im-
portant points.

With reference to the list of 130, I
would ask the hon. Minister 5 or 6
questions, Is it not true that in re-
gard to the allottees at Serial No, _1
and at Serial No. 116 in that parti-
cular list the allottee at Sl. No. 1 is
not traceable and the allottee at
Serial No. 116 is reported to have
not lifted any stock. I would like to
know whether it ig a fact that the
allottees have said that they have not
lifted stocks even though they have
received permits at Sl. No. 86, 89, 90,
92 95 ang 116. Is it not a fact that
one Mr. Mushair Ahemed, an allot-
tee, is a minor of 7 years old to whom
the licence hag been given? You
answer thig point. Is it not a fact
that 61 persons out of 130 are not
traceable and still you say that Mr.
Chaudhury got an application from
Mr. Majumdar ang therefore it was
his bounden duty to protect their
interests.

Lastly, in keeping with the high
tradition of thig august HouSe, no
pooner the allegations are made
against the Energy Minister he
should have resigned as other Min-
isters did. But it seemg Mr. Ghani,
you have engaged a Counsel like
Mr. Stephen to argue your case. I
must recall that you should take into
eonsideration the following persons
who have resigned on account of the
criticisms against the departments
they were in charge of.

Mr. R, K. Shanmugam Chetly re-
signed.

(Interruptions)
Shri Lal Bahadur Shastri resigned

on account of a serious railway acci-
dent. Mr. T. T. Krishnamachari re-
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signed following enquiry into
Mundra deal. Mr. A. P. Jain resigned,
Shri Krishna Menon resigned soon
after Chinese invasion, Shri K. D.
Malaviya resigned and Shri Gulzarilal
Nanda resigned following a violent
demonstration near the Parliament
House. Dr. Karan Singh also tendered
resignation following an aircraft
crash.

Now, serious allegations are being
made by Mr. Jyotirmoy Bosu. Not
only he asks your resignation, but he
sayg that you being g public servant
and having indulged in blackmarket-
ing, you should be prosecuted under
5(2) of Prevention of Corruption
Act. It is surprising that Shri Ghani
is not even expressing regret, nor he
is resigning or keeping up the tradition
of this august House.

SHRI SHIVRAJ V. PATIL (Latur):
Mr. Deputy-Speaker, Sir, Mr. Jyotir-
moy Bosu has brought this motion
before this House. But he has not
spoken even a single word about the
(a) part of the motion. He has
spoken about the (b) part of the
motion.

SHRI JYOTIRMOY BOSU: I have
said about (a), (b) ang (c).

SHRI SHIVRAJ V. PATIL: Not a
gsingle word has been said about (a)
part of the motion.

SHRI JYOTIRMOY BOSU: Sir,
the Member is misleading the House.

SHRI SHIVRAJ V. PATIL: And
speaking about the (b) portion of the
motion, he has taken“g different
stand from the one which he had
taken on 9-7-1980. What was the
stand taken by him on 9-7-807 I will
crave the indulgence of thig House to
read out 3 few lines. "'His stand on
9-7-80 was—

“If you pay Rs. 20 per tonne etc.
you can get as much coal as you
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like. It is alleged to me that a
personal staff, a trusted staff, Shri
Prem Chand, is accepting money at
the rate of Rs. 20 per tonne for
permits that are being issued and
have been issued at the behest of
the Minister's establishment.”

Here things are to be marked. What
ig he saying? At one time he says
that someone in the office of the Min-
ister is doing it: then he says that it
is at the behest of the Minister's
establishment and then he says that
it is the Minister himself. It is a
wvery gerious matter. He says:

“It is also alleged to me that . . .
General Manager (Sales), Coal
India Ltd. has given to the Hard
Coke Manufacturers Association a
permit for 40,000 tonnes of coal for
the above-mentioned consideration,
i.e, Rs. 20 per tonne. Shri......
it is alleged to me further, has
given a permit to one Hard Coke
Manufacturers Association of which
the President is..... of Dhanbad
area.

‘It is further allegeq that all
these deals have the concurrence of
the highest authority in the Min-
istry, that means, the hon. Min-
ister, Shri Abdul Ghani Khan
‘Chaudhari.

Thege things have come to my
notice from very reliable sources
and I will produce documents.”

And what kind of documents has
he produced? He says further:

“l would like vou to direct the
hon. Minister to make an enquiry
by another agency and tell the
House whether this ijx what I have
been told.”

He is not sure, and that is why he
askg for an enquiry.

Here, his stang is not that the
pPeople are not in existence to whom
the permits have been given. His

of Minister of 342
Energy and Coal

stand is not that they are not therey
he does not take a stand to say that
they are not entitled to take the per-
mit. He says that money was given
and there was corruption while
giving the permits. Ig there no
difference hetween the two state-
ments? You take one stand at one
time and another stand at another
time while making the same allega-
tiong in the House. You are trying
to kil] a person in political life and
you are taking one stand at one time
and another stand at another time.
You are expecting this House to
press this motion. Can that be dqne?
What does he say?

“. . . that he, misusing his offi-
cial position, arrangeq for, jssue of
133 coal permits to persons who
were not entitled to receive such
permits.”

Is it not a different stand? Here,
he sayg that the hon. Minister is not
entitled to this. Many eloquent
speeches were made here and the
hon. State Minister was quoted to say
that the hon. Minister of the Central
Government has no powers to issue
the permits. Is it the way in which
we have to deal with issues like this?
So many erudite lawyers and so many
erudite politiciang and persons are
sitting here. Will it not be possible
for them to show any law, any rule,
any regulation saying that the hon.
Minister in the Central Government
has no authority to issue the per-
mits. Why should they depend upon
a statement made by the State Min-
ister in the House off-hand without
referring to the rules, without refer-
ring to the lawg and regulations?
Why should not they do some investi-
gation? They have spent so much
energy, money and what not, I do
not know. Should they not find out
that there is a law which sayg that
the hon. Minister is not having the
authority and in what conditions the
permits are given. It hag been ex-
plained by the hon. Minister that in
West Bengal, it is only those persons
who belong to the CPM party get
the coal He has said that many
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people had approached him explain-
img their difficulties? Should he not
take into account the complaints and
difficulties of the people? Should he
mot do something when he has the
authority? When he has the power to
see that the people's difficulties are
removed, should he not make use of
that? Has he committed any mistake?
What kind of evidence is produced
before the House here? The evidence
produced here is the list of the per-
song to whom permits were given.
The hon. Minister, Shri Stephen has
rightly pointed out that a list was
given and that list was sent to the
District Magistrate saying that you
record it, you take note of it. Now,
it was not a secret thing? It was not
kept out of the sight of the people,
but it was sent to the District Magis-
trate, (Interruptions).

Here a report was read out by the
hon. member, Shri Jyotirmoy Bosu.
He saig that the report is the result
of the investigations carried on by
his Government in West Bengal. Now,
how much of credence has to be
given to the report? My first point is
whether that report in that fashion
can be read in this House. Now, if
there is a report, if that report has
not come to the Central Government:
if that report has not come to the
hon. Speaker, if that report hag not
been placed on the Table of the
House along with other documents;
if that report, on which he is relying,
is produced at the last moment, can
any credence be given to that kind
of a report? How much importance
should be attacheq to that report?

Now, the procedure oy the House
provides that documents and news-
papers and even the books written
by great authorities also cannot be
produced before the House or cannot
be quoted in that manner in the
House. Here is an hon. gentleman,
here is an hon. member, a very senior
member, coming with some pages
and reading them out and telling us
that this is the report by the Gov-
ernment and we should all rely on
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that. How much credence has to be
given to that report? Now here the
people are sitting; hon. members are
alsp sitting here. They are not
having a copy of that report in their
hands. Here the ©Press is also
watching everything. The Press is
going to report it. The Press does
not know what is there and how that
report is to be criticised and what
is to be seen in the report and what
is not to be seen in the report. Ail
those factors are there. But here
comeg a senior member, Mr. Jyotir-
moy Bosu saying that this is the
report and I rely upon it. (Interrup-
tions). I may be allowed to say, how
many times in this House the matters
were brought before your goodself
and the matters were proved not io
be true? In thig session jtself, many
a time matters were brought before
the House and nothing came out of
it. It was done by Mr. Jyotirmoy
Bosu. It was alsp done by some
other friends. (Interruptions).

SHRI JYOTIRMOY BOSU: He is
alleging that I brought documents
before the House. It is not true, it is
wholly untrue. This gentleman i
misleading the House. He is one of
the panel Chairman in the House. He
should not say like that.

MR. SPEAKER: He has not said
anything like that.

SHRI JYOTIRMOY BOSU: He
should not say such things.

MR. SPEAKER He has not said
that.

SHRI JYOTIRMOY BOSU: I never
bring documents before the House.
I do not authenticate his.. (Inter-
ruptions).

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): The
photostat copy of the fake cheque.
The famous fraud which you have
perpetrated in the House by produc-
ing a photostat copy of the cheque.



345 Motion Re. Conduct of

(Interruptions) Nobody hags forgot-
ten that. That fraud which you have
committed, nobody has forgotten that.
(Interruptions) That Swiss cheque
which you had produced. (Interrup-
tions)

MR. SPEAKER: Please do not
talk now sitting across the tables.

SHRI SHIVRAJ V. PATIL: Un-
fortunate things are happening in
our country. We lost one of our
dearest colleagueg Shri Sanjay Gan-
dhi and 5 matter wag brought be-
fore the House saying that the plane
was brought. .. (Interruptions) Was it
not brought before the House? (Inter-
ruptions) Today itself before this
House, a matter wag brought. (Inter-
Tuptions)

SHRI JYOTIRMOY BOSU: I said.
«.. (Interruptions) I never said that
... (Interruptions)

18.00 hrs.

SHRI SHIVRAJ V. PATIL: Today
itself in this august House an alle-
gation was made against the Chief
Minister of Rajasthan; it was said
that the Chief Minister of Rajasthan
was so indiscreet as to write a letter
to the World Bank—saying that loan
should not be given to the Gujarat
Government. It was reported in the
newspapers. I do not blame the news-
papers; newspapers do not have in-
vestigating machinery.  Newspapers
get some information and they pub-
lish it. I am not alleging anything
against newspapers. Their duty js to
inform the public in whatever fashion
possible, But if an hon. Member of
this august House says something it
is his bounden duty to investigate
into il...(Interruptions). It is the
bounden duty of a Member of this
august House that when he says
something, it is his duty to investi-
gate and to come to a conclusion
that whatever he is saying is true to
the best of his knowledge. Having
come to that conclusion, he can come
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to this august House and they cam
allege anything.

We are all against corruption; we
are all interested in removing cor-
ruption... (Interruptions) My point
was this; we are all against corrup-
tion. But let us not malign publie
life in this fashion so that people
outside should say that all who are
gatheredq here are corrupt people,
people outside should not say that
the system we have adopted is a
corrupt system; they should not say
that the parliamentary system ig not
working wel] in this country, with
all respect I have for the hon. Mem-
bers in this House, I have a feeling
that we are creating suspicion in the
mindg of people outside that this
system cannot work because this is
a gathering of corrupt inefficient
persons. That kind of impression
should not be allowed to grow. If
things are done in this fashion in
this House, without applying their
mind, without investigating into the
matters,” without taking responsibility
while making allegations in this
fashion, it is not going to help any
Member, it ig not going to help this
House; it ig not going to help our
country; it is not going to help our
people.

Sometimes I have a feeling whe-
ther Mr. Jyolirmoy Bosu is a friend
of West Bengal Governmeént, or he is
its foe. I am really sorry for what
Mr. Bosu has said

SHRI SUDHIR GIRI: On a poiat
of order. Your advice was that ne-
thing should be said which is irre-
levant to the motion. He ig talkimg
all jrrelevant things.

SHRI SHIVRAJ V. PATIL: I have
alleged nothing against West Bengal
Government: I am not alleging a
single word against the West Bengal
Government, But I have a feeling
that in a very erudite and skillful
manner Mr, Jyotirmoy Bosu is bring-
ing something before this House se
as to bring discredit 1ty the West
Bengal Government. How, Sir? The
hon. Shri Jyotirmoy Bosu says that



347Motion Re. Conduct SRAVANA 16, 1902 (SAKA)

[Shivraj V. Patil]

the coal permits were given to cer-
tain individuals and the entire coal
was smuggled from that State to
another State, What is the implica-
tion of this? The implication is that
Government is working there and
they have the police machinery. It is
their duty to see that the things are
not smuggled out of the State, Here
is Shri Jyotirmoy Bosu giving evi-
dence in this House that coal is being
smuggled out of that State.

In the end 1 would say that here
is Mr. Jyotirmoy Bosu who wants us
all to discuss the matter which is
not going ty bring any credit to the
West Bengal Government. Here is
part (a). He has said nothing. He has
not defended the position of West
Bengal Government, He has brought
to the notice of all concerned, here
is a friend who is going to bring dis-
credit to the West Bengal Govern-
ment and his party. I have all sym-
pathy for Shri Jyotirmoy Bosu.

N giwe TS G¥T (HATT)
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SHRI EDUARDO FALEIRO (Mer-
mugao): Mr. Speaker, Sir, this mat-
err has been agitating the House off
and on jn different forms—calling
attention, breach of privilege and so
on and so forth—since 9th of July.
How much this whole exercise was
a waste of time on an issue which
lacks substance, which is almost ab-
surd, has been shown by the hen.
Minister, Mr. Stephen and other
Members of the House.

The Motion containg two parts. Ome
part is that permits have heen given
by the Minister to different people
As to the power of the Minister to
give these permits, how this power
exists, how the Minister even has 2
duty to issue permits in cerlain cases
that has been shown beyond awy
doubt by the previous speakers.
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Here I may only add that apart
from the powers of the Minister,
apart from "the’ duty that' he has,
sometimes to issiie permits, this
power had been exercised by his pre-
decessors if not all but by his im-
mediate predecessor, Mr. Fazlur Reh-
man, who had given permits of this
kind.

SHR] HARIKESH BAHADUR. I
am on a point of order. Allegations
cannot be made against a person who
i= not present in the House.

MR. SPEAKER. No point of order.

SHRI EDUARDO FALEIRO: The
seconf point is that allegations have
beéni made about smuggling of coal
This charge also has been very effec-
tively rebutted here. 1 may only
add that there is ap additional fact
that in West Bengal admittedly thete
exists 51 illegal mines. Each of
these mines produced approximately
300 tonnes per'day. There are alto-
gether 96 mines ‘apart from the
known registered 51 illegal mines.
There are altogether' 96 mines. The
daily production ' is 48,000 metric
tonnes.

SHRI JYOTIRMOY BOSU: What
about Bihar?

" (Interruptions)

SHRI EDUARDO FALEIRO: When
any Opposition Member brings a mo-
tion of censure, then it is the duty of
tHat side of the House to listen
quietly to what the other side has to
say. Otherwise, the inference is
ilmt you are al‘rald of the reply. You
make an allegation, you make a

vague accusation, but you do not
want to hear the reply. You do not
want the reply to be heard Let us

be heard and let the House judge, let
this country judge who is right.

Sir, there are as I said, about 96
illegal mires’ in West Bengal, each
ene producing about 500 tonnes per
day. The “total production per day
in these illegal mines is about 48000
metric tonnes..: The monthly pro-
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duction is 1.350 million metric ton-
nes. This is more than the require-
ment of West Bengal, yet we find
that in West Bengal ;there is shortage
of -coal. The inference is obvious
and I do not think that Mr. Jyotir-
moy ‘Bosu himself, the honourable
gentleman who has moved. thig mo-
tion, will deny that there is smuggl-
ing of coal outside West Bengal to
different parts of the country and to
countries like Bangladesh and Nepal

SHRI JYOTIRMOY BOSU: The
Bengal Government is doing?

SHRI EDUARDO FALEIRO: Well,
whoever ig doing.

Sir, the case is this. I am not say-
ing that the West Bengal Govern-
ment is doing jt. I will not say that
unless I have proof, and 1 have no
proof. Nor -has the Minister said
that. But the fact is that smuggling
is taking place and the West Bengal
Government is not taking action
What is the inference, knowing the
corruption that is there in Coal India,
knowing the corruption that is there
in the @ntire coal industry not from
today, not from yesterday, but for the
last so many years since the nationali-
sation of cpal mines? Nothing can be
done, no smuggling can be done, no
black-marketing can be done without
taking the offigials, without taking
the Government machinery into con-
fidence and without paying them
substantial haftas. What is the
West Bengal  Government  doing
about this? )

Mr, Stephen hag already mention-
ed about the letter 'of the District
Mag1strate from Howr’ah The let-
ter ig of January 1979, and it was jn
this month more than a year ago that

the District Magistrate of Howrah
brought to the notice of the West
Bengal Government that smuggling

is taking place, that illegal mining
is going on. But what did the West
Bengal Government do? They did
nothing. It is on in March, lﬂm,
more than“a year ahd three months—
that the West Bengal approaches tire
Government of India for some coope-
ration, for some action. - No oOne cam
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deny this. Whoever! might be cor-
rupt, I am not making an allegation.
But 1 am making a definite allegation
an the floor of this House which is a
clear inference from the facts avail-
able to this House that there was
negligence, gross negligence, total
inefficiency on the part of the West
Béngal Government in dealing with
smuggling—'conniving’ I will not say,
but I will say, inefficiency and negli-
gence while dealing with smuggling
and blackmarketing of coal.

SHRI JYOTIRMOY BOSU: Fur-
ther insinuation. He calls the Gov-
ernment as smugglers.

SHRI M. M. LAWRENCE (Ilduk-
ki): Ig it hot on the border of our
counlry that smuggling is * taking
place? :
vl

SHR] EDUARDO FALEIRO:; If
smuggling is taking place, there is
doubt that smuggling to a large ex-
tent is taking place on the border
and it is, to a large extent, the res-
ponsibility of the customs - which
comes under the Central Govern-
ment. (Interruptions) I am agree-
ing with you. So. you please listen
to me. That is the minimum requi-
rement. : '

(Interruptions)

Iy is necessary for the State Gov-
ernment to inform the Centre that
smuggling is going on, to say at what
points it is going on, and this the
West Bengal Government failed to
do.

There is none who has more regard
for the hon, Mover of the motion than
mmyself. T have always considered
him to be a man of great intellectual
ablllty, a fighting parliamentarian like
myself, but then here we have a man
who does not believe in this system,
here we have a man who will treat
“Parliament as a bourgeols institution
and would ' like Parliament 't be

of Minister of
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to this House with all his prepared-
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ness. ... (Interruptions) You  will
agree with me in private.
1 have been in two Parliaments

for the last three or four years, and
I have never seep thig hon. gentle-
man bringing any constructive sug-
gestion or issue, it is always: this
man is a thief, arrest him; that man
is g chedt, shoot him etc. Thig me-
tion of censure is a motion to harass
Mr. Ghani Khan Chaudhury. This
is a witch-hunt against Mr. Ghani
Khan Chaudhury. The grievance is
not that he has given certain permits
the grievance is not that he has made
an allegation against the West Ben-
gal Government, the real grievance is
that under the leadership of Shri
Ghani Khan Chaudhury, the Cong-
ress(I) won the panchayat elections
in West Bengal (Interruptions) The
leadership of Shri Ghani Khan Chau-
dhury, Shri Mukherjee and so many
of the younger elements has destroy-
ed the complacency of the West Ben-
gal Government 'and the CPM who
thought that the State was their pn-
vate property.

1 fully agree with what Shri Poo-
jary said at the outset, that a vote of
censure against an individual - Minis-
ter will not lie. Ag he said, if you
want top bring a censure motioa,
under article 75, you must bring jt
against the entire Government as a
vote of no confidence, but Shri Jyo-
tirmoy Bosy knows very well that if
a vote of no confidence is brought
against this Government, with il
brilliant performance on the econo-
mic front, in foreign affairs and om
the law and order side, it would not
ouly be thrown out of this House,
it would be laughed out.

Before concluding, I may say that
this stunt of vindictiveness and
witch-hunting will not - pay. Mrs.

Indira Gandhi came to this House ¢

a Member of Parliament. Due to
vindictiveness, this Parliament threw
her out on a motiq_n of privilege, bet
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the people brought her back, brought
her party back with a thumping
majority. They have a right to be
heard, this Government must be al-
lowed to govern. I am not saying
that the opposition should not op-
pose. I do not believe in so-called
constructive opposition, I believe
that when one fights parliamentary
battles, no mercy should be shown or
asked for, but do pnot destroy this
system by trying to eliminate indi-
viduals, because in that process you
will be destroying the country. That
will not do.

SHRI INDRAJIT GUPTA (Basir-
hat): Even if you give me only one
minute, I must begin by expressing
an apology to the Chair and to the
House for having done something
which I do not usuvally do. I am a
senior Member of this House, and I
should not have allowed myself to
get provoked by what the Deputy-
Speaker perhaps considered to be
some very uncivilised soundg that
were being made on that side. I
should have been able to stand that.
So, 1 apologise for having Jlost my
temper.

In five minutes time, I cannot make
out much of a case. We have rang-
ed very far a field, Mr. Stephen has
ranged very far a field and now the
debate seems to be diverted into
some sort of general political tub-
thumping. All this is very good to
cover up the very specific matter
which was the subject matter of that
call attention motion, out of which
this debate has emerged. Nobody
is replying to that. It was a very
specific matter which referred only
to certain things which took place in
the months of February and March.
It was a reference to certain allot-
ment of coal permits. ..

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): April. The permit
Was dated April.

SHRI INDRAJIT GUPTA: It was
two months—February and March.
It was not g general gort of dilation
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about the general system of giving
permits, going on for years and years
and all that. There was a specific
allegation with regard to 30833 ton-
nes of codl allotted to 119 parties in
a specific district, which happens to
be the home distriet and the consti-
tuency of thé hHon. Minister for Ener-
gy. If you think that these are not
matters on the basis of which public
suspicion is to be aroused in this
country, I do not know. This is nou
a courl of law. We are not argu-
ing in a court of law here. This is
a public forum. If things take place
in this country on the basis of which,
justified public suspicion js- created,
it is our duty tp bring it to this
House. He is not going to be hang-
ed or shot or put in jail just because
of this debate. If here a prima
facie case is established, it is for the
Government to decide, it is on its
consclence, whether it takes any ac-
tion against him or not. This is not
a court of law. Will you tell me if
public suspicioh is aroused or is not
atoused?

SHRI C. M. STEPHEN): No!

SHRI INDRAJIT GUPTA: Mr.
Stephen, you spoke for 45 minutes. I
have Tbeen given @ive minutes. 1
know you are a very powerful
speaker and all that.

SHRI C. M. STEPHEN: Sorry.

SHRI INDRAJIT GUPTA: The
point is not at all whether he had
the power or not, The point is whe-
ther that power has been misused. But
we are ranging so far a fleld, discuss-
ing the powers and what not, Mr. Patil
waxed so eloquent about it. You find.
thege facts are not being challenged
here: this gllotment in February and
March from Coal India was made to
one particular district, 36368 tonnes
were allotted to 34 parties altogether
in Bengal. But it is found that in
North Bengal, perhaps, you are aware
of the fact the North Bengal, the nor-
shern part of our State is far removad
from the coal producing reglon, it is*
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across the river Ganga on the other
side, transport and communications are
not very well developed and there is
always a shortage of coal there, and
the ofher four districts apart from
Malda, which are situated in North
Bengal viz.,, Jalpaiguri, Cooch Behar,
West Dinajpur and Darjeeling, they did
not receive even one single ounce of
this coal, not one permit was given (o
anybody in those two months in those
districts. Sorry, other West Bengal
Districts, not in North Bengal, receiv-
ed 5535 tonnes—15 parties there
received a little more than 5000 tonnes,
in all the other districts of West
Bangal 30833 tonnes were allotted
to Malda district and of the 199 parties
to whom it was allotted, 111 belonged
to those areas which are known as
Shujapur and Kaliachack, which the
hon, Minister knows, is the very heart
of his constituency because even be-
fore, when he was not a Member of
this House, when he was g Member of
the State Assembly, this was the
heart of his constituency from where
he was elected to the State Assembly.
Why should the public suspicion not
be aroused—] do not understand. It
is for you to clarify and not give us
a long and learned dissertion as tu
what are the rights and powers and
all that. We are worried about this
particular thing, which has come to
light. No reply has been given. Some-
body has calculated that if you take
one truck load of coal as being equal
to ten tonnes, it cannot carry coal inore
than ten tonnes: then, during Lhis
February and March, 3084 trucks
carrying all this coal should have
arrived in the district, 2610 trucks
should have come only to Shujapur
ang Kaliachak areas. Where are those
trucks? They never came. That cnal
never came. If that had come, there
would have been a small mountain of
eoal, There is nobody to consume coal
there. Who will consume? There are
no factories. Has it been fournd out?

I find, the Minister said the other
day during the debate, “We have
given these as ad hoc allotments and,
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at the same time, I am asking them
to make necessary enquiry as to
whether the demand is genuine or
not.” This is what he said. So, I want
to know whose job it is to find oub
whether the demand was genuine or
not. Whose job is it? These people have
to pay sales tax, If they lift coal under
these permits, they have to pay sales
tax; they have to pay other duties.
It is very easy to check up whether
it has been sold to these people or
not, whether they have paid the sales
tax or Mot. This coal never moved.
Mr. Jyotirmoy Bosu’s information is,
it was smuggled to Bangladesh. I do
not know. It may bave been sold in
Calcutta itself that is, the permits
were sold, not the coal. If this system
is allowed to continue, the system
which we can infer from such a specific
instance  which took place, thea
naturally, we have every right to
bring it here as a matter of public
importance.

Since other things have been re-
ferred to as circumstantial evidence
and what not, I would also like to
point out, after all, in the Coal India
Ltd., does not the Minister know that
there are at present about 52 cases of
corruption pending against various
officers of the Bharat Coking Coal, the
Central Coalfields Ltd. the Eastern
Coalfields Litd. and the Western Coal-
fields Ltd. I have got the break-up.
All were referred to the CBI for in-
vestigation. These cases are pending,
some of them for 3 years, 2 years and
1 year. 5] important high-ranking
officers of the Coal India Ltd. zre
involved. He has been the Minister
in-charge now for 8 months. I know,
he can get away by saying, “I was not
here in 1978 and 1979.” But he has
the Minister now for 8 months. If he
wants to create an image that he is
interested in fighting corruption, I
would like t0 know what action has
been taken to complete the cases and
to take action against these officers.
Nothing has been done. They have
been shielded. This is bound to happes
because the whole set-up from {op to
bottom is like that.
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The payments to private contractors
of the CIL, BCL, CCL, ECL, WCL,
have .gone up in the last three years
from Rs. 45.55 crores in 1978-79 to
Rs. 49.45 crores in 1979-80. You know,
the private contractors in the public
sectors are one of the main fountain-
heaq of corruption in coilusion with
the officers and other people in the
administration. Therefore, we have
raised this as a matter of great public
mmportance, It cannot be dismissad by
referring only to the legal powers,
this and that.

My point, is, no answer is being
given to the specific and, I should
say, a very curious state of affairs,
Since that happens to be the consti-
tuency of the Minister himself, we
have every right to know whether he
is not misusing hiz powers in order to
strengthen his own position and to
favour his gwn pet people in his con-
stituency. That is why this matter has
been brought before the House.

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Mr. Speaker,
SIF, at the very outset, I thank Mr,
Jyotirmoy Bosu for bringing this
motion before the House. Mr, Bosu has
given us an opportunity to discuss this
matter, He has brought in two
charges against the Minister, One is
that the hon Minister has utilised
this forum to bring an allegation
against the State Government of West
Bengal for smuggling coal outside.
While speaking on this Motion, Mr.
Bosu hardly traversed on that pont.
Perhaps, he has left it for me to deal
with that portion. Some of our
friends here mentioned about the
illegal coal mining in the State of
West Bengal. The House may be
astonished to learn that, under the
CPM regime in West Bengal, 06 coal-
mines were operating illegally. For
months, the production was to the
tune of ten lakh tonnes. For three
years it continued.. The House will be
surprised to know that the illegal
mine operatorg were digging the coal
out and taking the coal out by trucks
throughout the area outside the State
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and outside the country. Times with-
out number, the Coal Authority
brought it to the notice of the State
Government and particularly {o the
Home Minister and Chief Ministes,
Mr. Jyoti Bosu, and it was categori.
cally told that nothing possibly could
be done. You will be astonished to
know, the House will be surprised to
know, that there was complete law-
lessnesg in the coal area for three
years before the Supreme (ourt
decision to stop illegal mining. Thou-
sandg of people with the help of
operators headed by the police of Mr.
Jyoti Bosu were operating in  this
area, not only working in 96 miner.
but also robbing coal from Easter:
Coalfield mines. I have sought your
permission to refer to five names.
Now, what actually happened? The
Eastern Coalfield mines are jn one
area. Illegal mining operation was
going on by its side. The coal raised
at the pitheads of Eastern Coalfield
was also robbed by these people. And
who were helping them? They wecre
helped by the local police, Some of
the Ministers of the Left Front Gov-
ernment frequently visited that area.
The operation was going on for three
years, Allegations were made by the
Eastern Coelfield to the Coal India, In
how many cases were the illegal ccal
transport trucks apprehended or
arrested? Show me the cases. In
three years’ time, 50 lakh tonnes of
coal had been raised and it had been
robbed and sold outside with the help
of State Government, I would request
you to appoint a Committee of this
House consisting of all Parties to go
into this question. I say so because
the biggest scandal that can ever
happen has happened; the biggest
scandal will be unearthed, and the
face of the Marxist Party will be
blackened. I thank Mr. Jyotirmoy
Bosu for raising this motion. It will
help us drive the last nail on tae
coffin of the CPM. Sir, much debate
has taken place in this House and
much was talked about the Food for
Work programme. In West Bengal
the Marxist Government has comple-
tely misappropriated and misused the
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foodgrains given by the Centre. There
is a lot of discrimination. A poor
hungry man, if he belongs to Con-
gress (I) was not asked to pacticipate
in the work to earn his bread. The
CPI(M) party cadres organise the
programme in such g manner that all
the benefit goes to thq:r party people
only and other deserving persoms aie
deprived. ..

MR. SPEAKER:
ihis Motion?

SHRI ANANDA GOPAL MUKHO-
PADHYAY: t hag got a link. Sir,
this is discrimination. You do mot
know what is happening in West
Bengal. You do not know under
what regime we are living...

Is it coneerning

MR. SPEAKER: I would like you
to confine to this motion only.

SHRI ANANDA GOPAL MUKHO-
PADHYAY: I will be happy if I am
not interrupted. Hardly a day passes
when people are not killed under tae
Marxisy regime. You will be sur-
prised to see im this atmosphere, they
have met with miserable results ia
the Panchayat Blections.

So, Sir, it is a design, it is a part of
the total thing which Mr. Bosu has
designed and he has designed it in
such a manner that they have started
with character assassination of one of
the other Minister and now it is Mr.
Ghani Khan Choudhary. I would say
that two committees with members of
all parties should be appointcd—o.me
to look into this acanda]l of il'egal
mining and another to go inte the mal-
practices of the Food for Work pro-
gramme. ! humbly gemsnd of you to
know the situation in West Bengal, to
know the conditions of West Bengal
and the biggest scandal of illegal
mining is going on for ths past three
years and another is the Food for
Work programme. I request you to
form these two committees,
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ot giew wgge (dge)
oUW WEIRE, AW gd W1 §WG
faarr § 91X AW FS SATRI SEAT W
@ ¥ 1 3¢ §a g7 o7 QET AW
@ ? & m FORIT wRIER
AHE & wAT S Y 3 A Wy
Wt sfawa ag & T § § TR
iz ain 2 fa 3@ §IT ®
fag @ v ¥ T@ § T @@
gz ar wfaa =i g€ &1 9@
7 & fqC wiT 1 TR W Y awar
¥ W WgT I AT g o
T Ay % v ¥ qg 9 wifemn
AT wgwm-aawfﬁi‘

WA g & e, AfaTe @ waw
¥gn ®TH F T WA s Y
qf A AgE T Tp a0 A
farderaaT aader faar | o e
fe ofvaw Fmmwr Y w7 e W TP
T T ardy § §x famr
ATTTT | §9 B ag ard aEr g ..
(wwETa)

qrgq?, afvsw FME FwET F
IR § war & F QX ogron @
@ W T oW 9 s @
FATY-IAIT,  IA-JHA miy 38
g 97 FMe ¥ | xafav Sw
f S sarTIeNe weEr 9T agE
g @ @ A SR IO T WO
T @ A& ¥, IW g ¥ fawz
Fmd | Fxa o S @
afea gat @&l W 37 AT ST T
AW WE | & AW g 79
AHAT AW T (R, wEAAT ez
qadr ¥ faams, fawd I ¥,

ooy W WA Y A
eifed,. wrs #Y T@ AfaF
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ot gfeew wgge : 3@ & wmr
¢ fo goe ¥ wfusto ad §
fadremr aser 3 ¥ 0@ @)
™| W KA AEIT AT @ AN
@R, A e oTE W Fr aTErEr F
& X oor osSgdt o 133
safeegt Y Ty & W7 vdfwew
fex a7 ¥, 3@ otw ¢ ¥ A
sfest T $t a7z ¥ qravfw
Tga & feedtow & 1 3o T ar
37K A A 1 zHA wwar ¢
€EF 9RO IS T30 agan fear
xar &, #YE aga o awar g d
Y N oFErd F Agw & fag
cfewlt ama A e 7 I
ATE, 1980 ® FET FIETT Q

MR. SPEAKER: Order please, Now
1 will ask Mr. Shiv Shanker to speak;
he will be the last speaker.

s} W0 ®o HEEM (3r7M) :
#qr A qET T I WY AL
g R’

SHRI SATISH AGARWAL (Gai-

pur): Ask Mr. Chaudhury if he has
got anything to say.or not. I am

speaking with your permission.
‘(Interruptions)
AN HON. MEMBER: He is nut

giving the permission.

dou
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SHRI SATISH AGARWAL: I am
speaking with his permission. (Inter-
ruptions)

weam wgieg : & W % araga
#1143 freer o der §, frear
dqratmT ot aorfeg & fawe
wn a1, 39§ o ¥ Agd eaw
£¥ fort oy T cannot force anybody.

SHRI C. M. STEPHEN: You get
the precedent. You follow it!

MR SPEAKER: We cannot force
anybody. Now, Mr. Shiva Shankar.

SHRI P, SHIV SHANKAR: M

Speaker, Sir, it is
(Interruptions)

SHRI YESHWANTRAO .CHAVAN
(Satara): In that case Mr, Bosu will
have his right of reply. I do not think
we can come to any decision.

MR. SPEAKER: I think 25 minutes
have been lost. We have to make -
this up. Mr. Shiv Shankar,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): Mr. Speaker,
Sir it is unusual for the hon. Memhcr
from Diamond Harbour to be general-
ly touchy over the issues which
generally he is not. Neither his Gov-
ernment in West Bengal is a Govern-
ment which would be touchy or
demurrant, but the manner in which
the motion has been projected and
the way in which the arguments have
been addressed in support of the
motion by the hon. Member, to say
the least, are an apology unto him-
self and also to the Government of
West Bengal. If you kindly look at
the motion that has been proposed,
after all, it is a motion of censure, and
it is expected that the mover of the
motion tries to prove the facts on
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which he would like to rely so that
the House also can judge whether tre
grounds he is urging are real and true.
Apart from what my honourable
colleague has said to bring out the
arguments, and the various friends om
this side did, I would like to bring to
your kind notice that the conduct of
the bon. Minister is sought to be dis-
approved on the first iground: ‘Be-
cause whatever the quota is, the CPM
Government is smuggling into the other
States and earning tonnes of money”.
Now, what has surprised me is that
half the sentence has been worn out
of the context and the conduct of the
hon. Minister is sought to be dis-
approved, merely because he stated so.
At the outset, Mr. Speaker, Sir, may
I say that nota word has been
uttered by my friend in rebuttal to
what has been stated by the hon.
Minister? Now, so far as the first part
of the- sentence i8 concerned, as my
friend "Mr. Stephen was trying to
bring out; it says: “We have given coal
wherever the demand has come to us
saying that they are not getting the
coal, Dbecauge.....”. It starts with
‘Because’, Now the remark that has
been made precedes by a statement of
fact. The statement of fact is this
that there were people who were
complaining  that theéy were not
getting the coal. It is betause of this
complaint that he proceeds further.
Now, nothing has beén said about this
complaint of the people. In my sub-
mission, if the first part of the
sentence goes unrebutted the second
part stands. And so far as the Arst
part is ' concerned, may I say this
much? Nbtwithstanding the fact
that the Government of Wess Bengal
has made a great effort to bring about
a big report—it“is assisted by very
eminent lawyers afid investigators and
various persons  including the
great Parliamentarian from Diamond
Harbour—there is not % word to
rebut that the people ‘have been
clamouring that they are not getling
th= coal. If this part of the sentence
goes unributted and if it is trus, I
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beg to submit, the gecond part of the
sentence stands, And apart from that,
nothing has been said to rebut the
second part of the sentence, Now,
Sir, before I go further, what is the
basis on which the entire argument
has been advanced? The basis is the
report of the West Bengal Goven-
ment, I have got four-fold objections.

19.00 hrs,

Sir, I have got four-fold objectiona
to this report. First, which is mos
important, is that Government of the
State on the basis of the avermeat
that has been made in this House, gels
pricked, goes ahead with its own
investigation and an enguiry and
ultimately produces the report through
an hon. Member in this House. Whuat
has rather upset me and should upset
every right-thinking person is thatl
the manner in which the CPM Gov-
ernment has behaved in geiting the
report produced in this House, Was
it proper? Is it not a case of impro-
priety? Is it not a case of irregularity?
Is it not a case of annihilating the
principle of federalism that the State
Government, in spite of the enquiry,
does not make the report available to
the Central Government and mis-
behaves by producing it through a
Member here? (Interruptions)
As a responsible authority, I expected
the West Bengal Government to write
to the Central Government that, “this
is the result of the report, this is the
result of the enquiry and the investi-
gation made by us, will you piesas
look into it and act on the basis of the
report and act further in the matter”.
It is rather unfortunate that this
matter has been made a political
projection by producing it in this
House for the first time through a
Member and I accuse the CPM Gov-

.ernment of West Bengal for violating

the Constitution and the law.
(Interruptions)

MR. SPEAKER: It is just a question
of opinion.

(Interruptions)
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SHRI P. SHIV SHANKAR: The gec-
ond point which [ would like to object
in the report ig based on the allega-
tion (b) in the motion itself. Sir, the
allegation (b) in the motion is that he
misusing his official position arranged
for issue of 133 coal permits to persons
who were not entitled to receive such
permits. Now, as I said, this is a
#erioug matter, a censure molion.
Now, what is the allegation that has
been made? A report has been pre-
pared, after the report, a censure
motion hag been filed and in the cen-
sure motion made, it sayg that persons
who were not entitled to receive such
permitg have been granted the pet-
mits. Now, you have seen the repurt.
A great portion of it has been read out
to the House. Only Shri Parulexar
raised an objection with reference to
a gingle person saying that a particular
minor has been igsued the permit,
otherwise the report would only say..
(Interruptions). According to them
many persons are not traceable. Some
figures have been given. What is im-
portant and what is material having
regard to the motion ig that persnns
not entitled to receive such pevrmits
have received the permits, The giv-
ing of permits, existence of the per-
song ig not denied: persons who re-
ceived the permits, exist. The only
thing is that...(interruptions). I am
reallirig out on the basis of ... (inter-
Fuptions). The CPM Government of
West Benga] is aided by very eminent
lawyerg and one of whom is a very
good friend of mine, a very reputed
lawyer, Shri-Somnath Chatterjee, who
ig here in our House. It is only per-
hapg after the report was made avail-
able that this particular motion has
been moved. What doeg this moticn
say? It says that persons who were
not entitlad have received the per-
mits. [ am uSing the language of the
motion itself. That is the crux of the
matter for the simple reason that
those who move a censure motion
must prove the facts as they allege.
It ig on this basig that I am trying to
say that a person who could not have
been otherwise entitled has been
given this permit—not a gingle word
hag been gaig by Shri Jyotirmoy Bosu,

o
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who moved thig motion on this. Yet,
there is another factor, which is
peculiar and which I would like to
mention, To my mind, this appears
to be only a precursor, a Sign as to
how the enquirieg and investigations
can be conducted where a CPM Gov-
ernment rules.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, on a point of order.
The hon. Law Minister has repeatedly
been gaying about the report and
making references to this. We cannot
act unconstitutionally. Kindly sce
Article 261 of the Constitution. Tt
5ays;

“Ful] faith and credit shall be
given throughout the territory of
India to public acts, records and
judicia] proceedingg of the Union
and of every State.”

SHR] P. SHIV SHANKAR: This is
not g public recordq and ] have not
said anything.

MR. SPEAKER: There is no public
record, You are not referring to any
public record.

SHRI P, SHIV SHANKAR: I am
referring to the report which has been
read here. It ig only in that regard.
It ig an ordinary principle of law in
which perhapg my friends on the
other side have 3 faith.

MR. SPEAKER: Please order. WhLy
don't you talk? Why don't you let
the debate go on?

SHR] P, SHIV SHANKAR: It is an
ordinary principle of law which I am
quite sure that the hon. members on
the other gide are very much aware
of, that nobody can be a judge in his
own cause and nobody can be a prose-
cutor as also a judge; he cannot as-
sume both the positions. Here is a
case where the report has been pro-
duced angq it ig said to be of the West
Benga) Government. No notice would
be given to persons who are likely to
be affected by thig report. You your-
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self prepare a report; you are also an
accused. You prepare g report. You
judge it ang you decide upon the
matter and say that thig is a prima
facie case which has been made out
and theréfore a person’s conduct
should be affected. (Interruptions)
Thig is a very strange matter.. .(In-
terruptions). If this be the state of
affairs, I am really very sorry. (In-
terraptions). I am confident that
abler persong are guiding in West
Bengal than || What has gurprised me
ie thig. If thig ig the manner in which
the West Benga)] Government and
their authority have to investigate and’
enquire, in my submission it is g slur
om the judicia] process in this country
as also the administrative process.
(Imferruptions). What 1 am interest-
ed to bring to notice is this.

MR. SPEAKER. Are you ready to
go?

AN HON. MEMBER:
House to adjourn.

SHRI P. SHIV SHANKAR: The
mover of the motion presumably on
the basig of this report on allegation
(a) says, it ig a baseless and irrespon-
aible ,tatement He proceeds on thati.
If the judgment is merely based on
thig report and if my colleague has
gZot to be chastised on thig basis, I
regret that we cannot yield to this
type of argument. One very perti-
nent approach which was taken by
Mr Gupty wag that sp many permits
have been gramed and they have becn
granted particularly to the persons in
the constituency of my colleague.
There are twWo aspectg about which 1
have peen informed and I am Sure my
friendg on the other side from West
Benga)] are perhaps much better aware
that as far ag Farakka township is
concerned, because of the Super Ther-
mal Power Project, the demand of
bricks secms to be manyfold. (Inter-
Tuptions). The area of Taliacher is
also famous for silk... (Interruptions)

You can listen to me,

SHRI INDRAJIT GUPTA (Basir-
kat): The power plant is on the south-

1 want the
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SHR] p, SHIV SHANKAR: As Mr.
Faleiro gaid the West Benga] Govern-
ment thinks my colleague on this side
to be 3 stumbling block for them and
obviously they would try to do any-
thing and everything.. . .(Interrup-
tions). If these people were to be
deprived of coal, necessarily, my col-
league, if he has tried to nurse his
constituency, there is absolutely nc-
thing wrong . (Interruptions), 1 ask
them a question. Do they or do they
not gpproach ug for the problems of
their constituencies? And get them
solved? If we do it, what is wrong
in it? In fact it wil] be in furtherance
of the constitutiona] goals that we
would like to achieve, With these
words. | oppose the motion,

MR. SPEAKER: Shri Jyotirmoy

Bosu.

SHRI NIREN GHOSH (Dum Dum):
On a point of order. Where is my
party’s time of ten minutes? I have
given the name.

SHRI JYOTIRMOY BOSU: Mr.

Deputy-Speaker: announced ten
minutes for CPM.

MR SPEAKER: What are you now?
We have given more than enough. I
have given 32 minutes. I have to de
justice; wyou cannot force me like
this. . . (Interruptions)

SHRI NIREN GHOSH: He is the
Mover of the Resolution. It was an-
nounced that CPM would get ten
minutes, it ig on record; you can see
the record.

MR. SPEAKER; I have to distributle
time according to the time available
at my disposal. Instead of ten minutes
to the CPM, I have given 32 minutes.
What more do you want?

SHRI NIREN GHOSH: 1t is the
time given to the Mover. It was an-
nounced by the Deputy-Speaker: ten
minutes for CPM.



373 Motien Re. Conduct of

MR. SPEAKER: From where else
do I have to get time? I cannot diffe-
Tentiate.

SHRI NIREN GHOSH: It is unjust;
it is unfair. How can you deny?

MR. SPEAKER: I am not going to
give more time; jt is illogical... (In-
‘terruptions) Mr. Jyotirmoy Bosu.

SHR] JYOTIRMQY BOSU: Shri
Charan Singh's case has been quoted
quite frequently during the debate
specially by my friendg sitting opvo-
gite. When Shri Charan Singh's debate
was brought by Shri C. M, Stephen’s
Motion of censure on the Floor of the
House, the then Prime Minister
Shri Morarji Desai sat throughout and
-defended his Minister. Now, here what
do we see? Hon. Prime Minister,
Shrimati Indira Gandhi is conspicu-
ous by her absence. Do I have to take
that Shrimati Indira Gandhi does not
‘want to have this Minister and does
not want to defend him?

(Interruptions)

I know the indications from above,
what is circulated. I know reshuffling
ig coming and who are the persons
.accused of. ..

(Interruptions)

MR. SPEAKER: You are very
¥nowledgable.

(Interruptions)

SHRI JYOTIRMOY BOSU: Shri
‘Shiv Shankar made a slight mistake.

SHR| INDRAJIT GUPTA: Geogra-
phical mistake.

SHRI JYOTIRMOY BOSU: Well, my
friend wants to point gut the geogra-
phical mistake. He has located the
therma] power project in Malda,
whereas it is in Murshidabad, You
better go to that area.

I would like to say—but my real
complaint against my friend who often
misunderstands me—he made a mis-
take. He mistook it as a law court. To
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impress the client, you must make a
lot of sound. An empty vessel sounds
much because there is no substance in
it.

What has distressed me most is*that
he has accused the West Bengal Gov-
ernment. While I am saying, I have
my own collection of information
which 1 have been doing for the
last fourteen years. I have presented
numerous documents which I have
taken from this Government, that
Government. Not that they gave it,
but I collect my information. Let that
go on record.

I am very much pained that the
Law Minister has highlighted provi-
sion under Rule 380 and made defa-
matory remarks about the Governmens
of West Bengal Is it not fair that it
should be expunged?

AN. HON. MEMBER: No, no.’

(Interruptions)

SHR] JYOTIRMOY BOSU: He has
defamed the Government of West
Bengal. Well, you take any stand you
like. (Interruptions) Mr. Stephen's
remarks on' Shrimati Gandhi before
joining Con. (I), it is all written im
the dossier that I maintain. Don't you
mourn more than the king. We have
seen many turn-coats ltke you. You
cannot go to Kerala. People will re-
ject you outright, So, you are roam-
ing from one part of the country to
the other to get elected.

SHR] C. M. STEPHEN: Now that he
hag made this reference about me
would you kindly permit me to say
that this gentleman is not even a
member of the Marxist Communist
Party? ****He is not even a member,

SHRI JYOTIRMOY BOSU: I am
a*** of the party.
(Interruptions)

**Not recorded.
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MR. SPEAKER; Nothing unparlia-
mentary will go on record.

(Interruptions)

MR. SPEAKER: For God sake, do
not be incriminatory against each
other.

(Interruptions)

SHRI M. M. LAWRENCE (Idukki):
If he has a right to call him** 1 have
a right to call him®®.

SHR] C. M. STEPHEN.: Accepted.
Thank you very much.

SHRI JYOTIRMOY BOSU: Mr.

Stephen hag very rightly described
mna

(Interruptions)

MR. SPEAKER: Nothing is to go
on record which is unparliamentary,
whether they may say it in joke or
not.

SHRI JYOTIRMOY BOSU: You
come to me when I say it When
he said, you did pot.***

MR. SPEAKER: I do not want both
of you to exchange such words.

SHRI CHANDRAJIT YADAV
(Azamgarh): 1 am sorry I asked for
expunction. Both are using such
words.

MR SPEAKER: Both of them are

not allowed to say this. I would not
allow it,

PROF. N. G. RANGA (Guntur):
These expressions used by both should
be expunged.

SHRI TVOTTRMOY BOSU: I take
the responsibility for what I say here
on the floor of the House on the basis

**not recorded.
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of the jnformation that I have cel-
lected from various sources, This
gentleman forgets that I was Chair-
man of Public Undertakings Com-
mittee and Coal India was one of the
units that was examined not formal-
ly, but informally, There are peo-
ple who felt that they are fed up
with this Minister and threatened
officials like. .. (Interruptions). So
materials are not difficult. How much
do you want? I have got a file. ¥
wil] require a bullock cart to give it
to you, I can give more about this
man, It is not 36,000 tonnes, but
near about a lakh of tonnes that have
gone into the black market through
this man’s hands. Much of it has

gone to Bangladesh by smuggling
across the river. That is a bigger
story,

(Interruptions) .

MR. SPEAKER: Please conclude.

SHRI JYOTIRMOY BOSU: I will
take half an hour. You cannot shut
me out. I have the right of reply
and no shutting out

I have said, in most of the cases,
the permits either did not exist at
all or they are nowhere known to the
consumers in the eye of the law. [
am saying that most of this coal
drawn under these permits—134 per-
mits—with the tacit consent of this
Minister and his knowledge has gone
into the black market. The coal
price in Haryana and Punjab should
be Rs, 250 a tonne, but it is being sold
at Rs. 1000 a tonne and the money
is being shared by the people...
(Interruptions).

SHRI EDUARDO FALEIRO (Mar-
mugao): Sir I rise on a point of
order. Several defamatory allega-
tions have been made...

SHRI JYOTIRMOY BOSU: Under
what rule?
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SHRI EDUARDO FALEIRO: He
bas said that the Minister is conniv-
ing at the smuggling and the Minis-
%er iz a party to it. They are not part
of the motion.

MR. SPEAKER: Whatever has got
reference to this motion, what is in-
eluded in that, that part will remain.
Bxcept that, nothing will remain,

SHRI EDUARDO FALEIRO: There
is Do reference in the motion to smug-
ghing and all that,

MR. SPEAKER.: I have already said
that whatever refers to this particu-
lar motion, that wil] remain.

SHRI JOYTIRMOY BOSU: The
Government order for public consum-
ption dated 30th January, 1980 clear-
ly states how steam coal will be dis-
tributed. About coke, 1 have made
out a foolproof case, In West Bengal,
nobody can touch an ounce of coal
or deal with it without a permit or
dealership licence from the West
Bengal Government—a firm licence if
it exceeds 4 tonnes and road permit
to be issued by State Government if
it is brought by road. There are
other orderg which clearly lay down
the following procedure for function-
ing of road and rail movement for
sheam and slack coal for industrial
units in the State—I can lay it on
the Table. The number is 328(33) SI
dated 30th January, 1980. So, let him
not try to take us for a ride.

I will come to something else. In
the meantime, you will kindly see
his tour diary. The Prime Minister
will kindly consider and call for his
tour diary—he has been spending
week after week in Malda, to organise
false affidavits before the court of
law to disprove my allegatlons. Coal
Imdia and National Thermd]l Power
Conmporation’s cars and their officers
are constantly working there, and
barat-khuna is going on for the wor-
kers, I have got the original affida-
vit which says—I will read it out—
Mohammed Fazlur Rahman...
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MR. SPEAKER: 1 cannot allow it.
(Interruptions).

SHRI JYOTIRMOY BOSU: Why
not? Under what rule are you pre-
venting me?

MR. SPEAKER: It was not given
before.

SHRI JYOTIRMOY BOSU: No,

Sir; you cannot,

MR. SPEAKER: I wil] tell youw
You are not going to argue that case.
I am not going to allow you. I have
got to see...

(Interruptions)

MR. SPEAKER: 1 will have to see
whether it is in order or not.

(Interruptions)

MR. SPEAKER: What has been
given to me before, I will allow it
If it is not, [ will not. That is so
simple,

(Interruptions)

MR. SPEAKER: According to what-
even has been laid on the Table or
given to me,

(Interruptions)

SHRI JYOTIRMOY BOSU: I want
to read it...

MR. SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: Why
not?

MR. SPEAKER: You have already
taken 30 minutes. .

(Interruptions)

SHRI JYOTIRMOY BOSU:...to file
false affidavit...(Interruptions) . . .
daily to court to flle false affidavits. .

(Interruptions). R}
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SHRI C. M. STEPHEN: I rise on a
point of order.

The hon, Member is now exercis-
ing the right of reply, the right of
reply to the points raised and on the
motion. The initia] matter is  that
he must remain within the motion.
The second thing is that his function
.is only to reply to the specific points
raised. He is not entitled to raise
any fresh point at all, He cannot
start an original speech akain. He
must remain within the four walls of
the motion here. Nothing more.
Much has gone on, and we have borne
with it. If he goes further, then
we will have to react, and 1 submit
that he might be asked to be within
the four corners of the motion; noth-
ing more than that. (Interruptions).

SHRI JYOTIRMOY BOSU:  Shri
Stephen hay asked why a copy of
this letter enclosing a list of permits
was sent to DM, Malda. You know
what has happened to Mr, D. M. Mul-
lick, the Sales Manager of Coal
India? He was sent for and he was
seriously rebuked, and he was taken
to task... (Interruptions) I am saying
on my own responsibility. He was re-
buked... and now he is almost under-
ground, and he cannot be traced be-
cause. . (Interruptions). I have got the
details. I have got my information—
collecting machinery. My charge is
that 134 permits have been given
merely for earning money and for
blackmarketing. That is the charge. ..
(Interruptions).

SHR] C. M. STEPHEN: Where is it
in the motion? That part must be ex-
punged, That is not part of the

SHRI JYOTIRMOY BOSU: You
read my motion. (Interruptions) You
read my two motions, given within
#wo hours. .. (Intemruptions)

AN HON, MEMBER: Cashew-dealer
soming to the rescue of the coal-
dealer, (Interruptions)

SHRI JYOTIRMOY BOSU: It has
been said that West Bengal Industries

af :Minister of 380
Energy and Coal
Minister has written to the Centmal
Union Minister for giving permit %o
somebody who approached the Gow-
ernment Minister, Now, what does
that prove? The Union Government
had every right to say ‘ves' or ‘no’.
How does that justify the granting of
permits to people who do not exist?
How does that thing come here?! Sir,
Mr, Stephen alleged as to how the
letter containing what the  Chief
Minister had written to the Prime
Minister has come? Mr, Stephen, you
are a Union Minister of this country,
you should know that it was released
to the press, the entire press corps im
Calcutta. I have only got a cyclo-
styled copy of the same. That is all
and nothing beyond this. You don'
even keep that much of information.
Vasant Sathe does not also keep. Td
is a very interesting thing. Out of
all the speakers, nobody has answer-
ed as to why out of 134 permits, 119
went to Malda where, I doubt if
there is a single boiler. I doubt if
there ig a single boiler, nobody has
the courage, nobody has the tenacity
or the temerity to substantiate thet.
(Inerruptions) This won't do. Sir, T
would like, let them carry the dead
goat on their shoulder, we shall be
able to tell the people of this country,
we do not want him to be thrown
out, let him remain stinking there
and we shall let the people under-
stand.

Sir, 1 have told that voting is mat
necessary. It is not a matter because
no free voting is allowed. If there
was free voting, I would have takem
this matter to voting. So, I would
only appeal to the conscience of the
House, Mr, Stephen has the conscience
of the House.

Sir, Mr. Stephen has extenaively
quoted from the Colliery Controt
Order. Mr. Stephen, would you
take a little trouble when you go
home, to read page 6, para 12A. ..

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Don't waste

the time...

(Interruptions)
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SHRI JYOTIRMOY BOSU: Page 6,
para 12A. [Ddes it say that the Min-
ister ig there...to give permits to
blackmarketeers, because the, Colliery
Control Order was meant to regulate,
to prevent the misuse of coal, and
thig man is observing it more in vio-
lation than in compliance?

Sir, I would say this that this is a
clear case. You have seen the docu-
ments. I have shown you the docu-
ments. Then only you have admitted
the motion. There is a clear case.
Many Ministers have taken me aside
and told me that this is one of the
worst cases that we have ~faced
(Interruptions). May 1 name them?
May I have the permission to name
them? (Interruptions), Oh! That is it

Now, Sir, I have nothing more to
say. The case has been proved to
the hilt and if the Government choses
%o keep the dead goat on their shoul-
der for stinking, let them have it. But I
leave the whole thing to the conscience
of the House, whether the Indian
politiciana are going to be identified
ag corrupt’ and thieves: Then you
bave him. Otherwise, send him and
get rid of him.

SHR]I ANANDA GOPAL MUKHO-
PADHYAY: What about the 50 lakh
tonnes of coal...

(Interruptions)

MR. SPEAKER: I shall now put
the motion moved by Shri Jyotirmoy
Bosu to the vote of the House,

The question is:

“That this House havmg consid-
ered acts of commission on the part
of Shri A.B.A. Ghani Khan Chau-
dhuri, Minister of Energy and Coal
with respect to the following mat-
ters namely: —

(a) that the said Minister, Shri
A.B.A. Ghani Khan Chludhun,
misusing ‘the floor of the House,
has made on 9th July, 1980, base-
less and irmponlible statement
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by saying ‘Because whatever #®
‘quota is, the Governmens ®
smuggling (coal) info the octhes
States...and eamning tons ol
money’,

(b) that he, misusing his ofi-
cial position, arranged for issuae
of 133 coal permits to persons whe
were not éentitled to receive swch
permits,

hereby  records itz indignatioa
against and disapproval of the con-
duct of the said .Minister, Shri
A.B.A. Ghani Khan Chaudhuri”

The motion was megatived,

SHRI JYOTIRMOY BOSU: Sir, it
is my motion, It is most irregular I
have said that I do not want it to be
put to vote. Why are you Rutting
it to vote?

AN HON. MEMBER: You do not
want it to be put to vote?

SHR] JYOTIRMOY BOSU: I go by
what I say. I do not want voting I
leave it to the conscience of the
House.

(Interruptions)
MR. SPEAKER: You did not oppose
it,

SHRI JYOTIRMOY BOSU; 1 did
not want a vote, I left it to their con=
science.

1940 hrs.
RELEASE OF MEMBER

MR, SPEAKER: 1 have to inform
the House that the following commu-
nications addressed to the Speaker,
Lok Sabha, have been received:

(i) Telegram dated 6 August,
1980, from the District Magistrate,

Meerut:

“Swami Indervesh, Member,
Lok Sabha, arrested on August 8



